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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 795 OF 2024

IN THE MATTER OF:

Badarilal & Ors. ...Applicants
Versus

State of Rajasthan & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3,

MANOMAY TEX INDIALTD.

MOST RESPECTFULLY SHOWETH:

1. The present Reply is being filed on behalf of the Project
Proponent, Manomay Tex India Ltd. i.e., Respondent No.3
(‘Answering Respondent”) herein, in compliance of Order
dated 22.10.2024 passed by this Hon’ble Tribunal (‘Ld.
Tribunal’) in the captioned OA. Copy of the Board
Resolution dated 14.11.2024 is annexed herewith and marked

as Annexure R-3/A.

2. Vide Order dated 20.08.2024, this Hon’ble Tribunal was
pleased to constitute a Joint Committee (‘Committee’)

comprising of officials from CPCB!, RSPCB?, District

! Central Pollution Control Board.
2 Rajasthan State Pollution Control Board.
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Magistrate, Chittorgarh and Regional Officer, MoEF&CC3,
Jaipur which Committee, conducted its joint inspection on
07.10.2024 and 08.10.2024. The Committee thereafter
submitted its Report which records the following pertinent

points®;

I.Land Use Conversion: The officials of Revenue Department

informed that the unit of the Answering Respondent located
on Khasra No. 5, 6, 7, 13, 14, 16, 18 and 19 have been

converted for industrial purpose long back.

11.CTO & CTE: The Answering Respondent’s unit’s capacity
was 1.02 Cr. Meter in 2013 when the Unit was established,
thereafter in 2016 was expanded to 2.10 Cr. Meter, and
finally in 2018 expanded to 4.10 Cr. Meter. Accordingly,
where before the Answering Respondent had three different
CTOs under the Water® and Air® Act for different production
capacities, now Respondent No. 27 has merged all the CTOs

which is valid till 30.09.2028.

3 Ministry of Environment, Forest and Climate Change.

4 Page 27, 28 (NGT Pagination) of the Joint Committee Report.
5 Water (Prevention & Control of Pollution) Act, 1974.

& Air (Prevention & Control of Pollution) Act, 1981.

"RSPCB.
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iii.Hazardous Waste Authorization: The unit also has valid

authorization under Hazardous & Other Waste (Management
& Transboundary Movement) Rules 2016 valid till
30.06.2026. Copy of permits and clearances obtained by the
Answering Respondent is annexed herewith and marked as

Annexure R-3/B (Colly).

iv.Source of Water: The Answering Respondent has its own 2

bore wells for which No-objection Certificate (‘NOC”) was
obtained from Central Ground Water Authority (‘CGWA")
for 100 kilolitres per day (‘KLD’) ground water extraction

and permission is valid up to 16.02.2025.

v.Treatment and re-use of Wastewater: To maintain the zero

liquid discharge (‘ZLD’), the unit has established an
Effluent-Treatment Plant (‘ETP”) of 650 KLD comprising of
Reverse-Osmosis (‘RO’) process with a capacity of 450
KLD, and Multiple Effect Evaporator (‘MEE’) of 50 KLD
for total reutilisation and treatment of wastewater. The
combined usage of RO and MEE in the ETP helps the Unit
of Answering Respondent to maintain a ZLD, ensuring
minimal environmental impact by re-using water and

reducing waste. The Report of the Committee records that at
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the time of the visit, all the treatment units were found
functional. Further, the sludge generated from the ETP
containing fibre contents is processed in cement plants, and
MEE sludge is sent to Treatment, Storage, and Disposal

Facility (‘TSDF’) Udaipur, Rajasthan for further disposal.

vi.Air__pollutant control: The unit of the Answering

Respondent has two coal-based boilers having common bag
filter as air pollution control device (‘APCD’). The fly ash
and bottom ash generated in the process is further being sold

to local brick manufacturers.

3. Notably, the Committee, vide its inspection, reviewed the
issues raised in the present OA and was pleased to record the

following observations:

i. Air Pollution: Owing to the bag filters® as APCD and

lime blending done with coal to control the SO,
emission, the monitoring values were found to be in-line
with the standard prescribed in the CTO®. Observance

of the AAQ data reveals that the air pollutants i.e.,

PMji, SO, and NO, are within the limit, and some

8 Containing 360 Teflon bags.
® Page 29 (NGT Pagination) of the Joint Committee Report.
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contribution to these pollutants in the air are also on
account of the location of the unit which is located near
the national highway, thereby some contribution is
owing to heavy traffic. Additionally, water sprinkling is
done to suppress the dust. Odour control system
installed at the ETP, RO, MEE, and admin building was
in operation. Accordingly concluding, that the APCD
installed by the Answering Respondent seems to be
adequate because the monitoring results are within the

limits?O.

Ii. Water Pollution: Reports records that unit of the

Answering Respondent has installed ETP and STP with
additional online monitoring system and PTZ camera
and provided its connectivity to RSPCB for remote
monitoring. Hence, the facts mentioned in the letter
petition are not in consonance with the factual position

observed.

iii. Upgradation of Pollution Control Devices:

10 Pag 31 (NGT Pagination) of the Joint Committee Report.
* In 2016 the Forced Evaporator was replaced with MEE.
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S. | Year | Production ETP RO Forced
No. Capacity | Capacity | Capacity | Evaporator/
(Cr./ Meter) (KLD) MEE
2013 1.02 300 100 30
2016 2.10 400 200 50*
2018 4.10 650 450 50

Bad Smell/ Odour: Upon inspection by the Committee

during the 2 days of visit, no such specific problem was

observed as mentioned in the Letter Petition.

State PCB not taking action: On the same subject

matter, an OA 656/2018 was filed before this Hon’ble

Tribunal, Principal Bench, titled ‘Residents of Jojro Ka
Kheda Vs State of Raj & Ors.” and the Application was
disposed of on 16.04.2019 directing the RSPCB to take
further appropriate action after considering the report of
health survey, result of stack analysis, ambient air
monitoring and ground water monitoring, in accordance

with law. Thereafter an Execution Application was also

filed before this Hon’ble Tribunal bearing no. 27/2019
alleging that the State PCB was not taking any action in
term of the above direction. Vide its order of disposal

dated 24.10.2019 in the EA this Hon’ble Tribunal held
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that the requisite remedial action has been taken in
accordance with law including installation of bag filter,
odour control system, human health survey, animal
husbandry department survey and thus, no further order
IS necessary. Against the EA order of disposal dated
24.10.2019, the Applicants filed an Appeal before the

Hon’ble Supreme Court (Civil Appeal No. 1919 of

2020) titled ‘Resident of village Jojro Ka Kheda vs.
State of Rajasthan & Ors.’. The Civil Appeal was also
disposed of by the Hon’ble Supreme Court noting that
the issue of land conversion cannot be raised belatedly
as the land-use conversion permits were obtained in
2005. On the issue of pollution, the Hon’ble Supreme
Court directed the RSPCB to submit tri-monthly reports
to this Hon’ble Tribunal for a period of 1 year so as to
ensure no pollution is being caused by the unit. This
direction has been complied by the State PCB wherein
constant checks and inspections have been conducted by
the State PCB to monitor compliances. The Applicants

also filed a Review Petition of the order of disposal of

the Hon’ble Supreme Court which was disposed of on

17.11.2020 noting no interference is required with the
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order dated 10.07.2020. Copy of the orders of disposal
in prior litigation on the same subject matter filed by the
Applicants is annexed herewith and marked as
Annexure R-3/C (Colly). Copy of the Inspection
Reports and sample analysis conducted by the
Respondent No. 2 RSPCB in compliance with Hon’ble
Supreme Court’s direction are annexed herewith and

marked as Annexure R-3/D (Colly).

Repeated Complaints of the Applicants: As noted by

the Joint Committee as also the RSPCB, a complaint
was sent by Sh. Kan Singh, local resident vide letter
dated 23.12.2023 alleging air pollution caused by the
Answering Respondent. To this letter, the RSPCB
replied on 18.03.2024 informing the Head office of the
Pollution Control Board that the same complainants
have been submitting repeated complaints on same issue
and this fact also mentioned in the Collector’s report
which was forwarded to the Commissioner, Udaipur
vide letter dated 04.07.2023. Another local resident of
the village Sh. Ratan Lal Ahir filed a complaint on
Rajasthan Sampark Portal on 27.06.2024 alleging

pollution caused by the unit, to which the RSPCB,

10
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Regional Officer replied and stated that the monitoring
values were found to be in limit, thereby occasioning no
further action. To this the Complainant submitted that
the issue be re-investigated. Copy of letters dated
04.07.2023 issued by the District Collector, letter dated
01.07.2024 issued by the RSPCB, and letter dated
08.10.2024 issued by the Sarpanch of Village is annexed

herewith and marked as Annexure R-3/E.

The Committee noting that while the Answering Respondent
is compliant and not causing water and air pollution,
observed that compliance with regards to ground water and
minor smell/ odour around the Unit can be better dealt with,

and gave the following recommendations:

I. Upgrade odour control system and install the same above
the roof of the dyeing area.
ii. Optimisation in aeration system of ETP and capacity
enhancement of MEE system.
iii. Installation of night visualized camera to cover the odour
control system.
iv. To conduct Ground Water Study in and around the area

from reputed institute under supervision of RSPCB to

11
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ascertain impact on ground water due to the industry

activity.

Further compliance by the Answering Respondent

5. Insofar as the above recommendations are considered, the
Answering Respondent has already duly complied and made

the following upgradations:

I.  The odour control system was previously installed near
the main gate and the ETP area. Owing to the
recommendation of the Committee, the odour control
system has been installed on the roof of dyeing area and
have also installed an energy meter on the pumping

arrangement of odour control system.

ili. A 150 KLD MEE has been ordered by the Answering
Respondent to replace the previous 50 KLD MEE, which
shall be installed within 2-3 months. In addition, a new
air grid*! and screw blowers'? are also proposed to be

added which is under process.

11 Ensures even aeration across the treatment area, enhancing efficiency.

12 Advanced type of air blower that uses rotary screws (helix-shaped rotors) to compress and
discharge air. It is widely used in industries for applications requiring a consistent and
energy-efficient air supply.
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A Night visualised camera has been installed on odour
control system in the ETP and dyeing roof area along
with maintenance of a log book of chemical composition

of odour control system.

The CGWA has conducted its study of the ground water
with the supervision of RSPCB and submitted its Report
dated November 2024. Copy of the Report of November
2024 of the State Ground Water Authority is annexed

herewith and marked as Annexure R-3/F.

A nodal officer has been appointed by the Answering
Respondent whose name, and contact information has
been displayed at the main gate of the Answering
Respondent’s unit which can be easily accessed by the

general public.

Notably, the Answering Respondent also engages third-
party assessors who conduct inspections qua the
monitoring compliances of the Answering Respondent’s

unit.

13
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In light of the above, it is most respectfully submitted that the
answering Respondent is not only compliant with all extant
laws and requirements as regards its operations, but is also
committed to ensuring that no damage to the environment is
caused due to its actions by consistently adopting better

technologies and greater measures.

Notably, as stands recorded in the report submitted by the
committee constituted by this Hon’ble Tribunal, similar false
and incorrect complaints have been made in the past by
certain identified persons with a view to harass and extort the
answering Respondent including false allegations of the
authorities not taking due action despite their having done so.
In fact, even against Orders of this Hon’ble Tribunal in earlier
applications (as mentioned in the report), civil appeals and
review applications have been unfortunately filed before the
Hon’ble Apex Court that were also dismissed, further
supporting the factum of no wrongdoing on the part of the
answering Respondent. Such unscrupulous acts should be
taken strict notice of and action taken by this Hon’ble
Tribunal against persons raising demonstrably false and

baseless complaints.

14
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8. In light of the factual submissions made hereinabove, it is
humbly submitted that the Answering Respondent is
continuously observing compliance with this Hon’ble
Tribunal’s directions, despite which it has been dealing with
false complaints and resultant litigations. As such, the present

application ought to be dismissed.

9. The Answering Respondent shall endeavour to continue to
observe compliances with this Hon’ble Tribunals directions.
Moreover, the Answering Respondent most respectfully
reserve their right to file an Additional Reply/Report, as and

when directed by this Ld. Tribunal.

RESPONDENT NO. 3
(M/s Manomay Tex India Ltd.)
Through its advocate

MHM

(Azmat H. Amanullah)

Advocate for the Respondent No. 3
A-320, Defence Colony,

New Delhi-110024

M: +91-9810612316

Email: azmat.amanullah@gmail.com

New Delhi
Dated: 27.11.2024
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 795 OF 2024

IN THE MATTER OF:
Badarilal and Ors. ...Applicant
Versus
State of Rajasthan ...Respondents
AFFIDAVIT

I, Mr. Bhag Chand Trivedi, working as Electrical Head of
Department at M/s Manomay Tex India Ltd., District Chittorgadh,
Rajasthan, am the Officer-in-Charge (OIC) for the Answering
Respondent in the above-mentioned matter, presently at New
Delhi, do hereby solemnly swear and affirm on oath as under:
1. That I, the Deponent herein, am the OIC for the Answering
Respondent in the abovementioned matter and I am fully
conversant with the facts and circumstances of the case,

hence competent to swear to this affidavit.

2. I state that I have read and understood the contents of the
accompanying Reply which have been drafted by my
counsel under my instructions, and the same have been
understood by me. I state that the facts stated and averments
made therein are true and correct to the best of my
knowledge and legal submimswsions made therein are believed

to be true ?{f 1&2ng&3
ek

material h3 b

_I;:E;‘(;:%ed and that nothing

16
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3. 1 say that Annexures annexed and marked in the instant

Reply are true copies of their respective originals. o
NI A ER AN

NI

e

DEPONENT

-

s S Aty
RS

VERIFICATION:

I, the Deponent above named, do hereby solemnly affirm that the

contents of the foregoing Affidavit and accompanying Reply are
true and correct to the best of my knowledge and belief. No part
of it is false and nothing material has been concealed therefrom.
Verified at New Delhi on this 21 day of November, 2024.

.l \ No\’ 'l“‘la \i.-;“l!rft'.',e}i.\_:‘-: -\"-'-"E". [T
%’pa A — ‘;\1-.0\.1]':‘“
LR A
XL o2 DEPONENT

Naaligy Sharma
Agvocale
N N 1554, ate No. NB- 1Y,
Satiaia House CoOura,
new Delhi-110001 | e
oy 989840830%

9 1 NOV 1024



Annexure R-3/A 18

v MANGMAY

A MOMENT OF STYLE

EXTRACT OF THE RESOLUTION PASSED IN BOARD MEETING OF M/S MANOMAY TEX INDIA
LIMITED HELD ON THURSDAY 14.11.2024 AT 32, HEERA PANNA MARKET, PUR ROAD,
BHILWARA - 311001 (RAJ) AT 10:30 A.M. (IST)

Chairman informed the Board of Directors that it is require to authorise any Competent person to
appear before the Civil Court / Magistrates Court / District Court / High Court / Supreme Court /
Tribunal or any other authorities/court of law and quasi-judicial body or any other statutory authorities
for and on behalf of the Company in respect of all the legal matters filed by and/or against the
Company.

Chairman further informed that in view of the requirements, the board discussed the matter and after
due deliberation, passed the following resolution:

“RESOLVED THAT Mr. Bhag Chand Trivedi, Electrical Head of the company be and hereby
‘authorized to appear, sign, verify, declare, affirm, make, present, submit and file all necessary notices,
plaints, petitions, written statements, affidavits, undertakings, vakalatnamas, declarations, Appeals,
Revisions, applications, statements, complaints, papers and documents and all proceedings and
matters in connection with any suit(s) or proceeding(s) filed by or against the Company before any
Civil Court / Magistrates Court / District Court / High Court / Supreme Court / Tribunal or any court of
jaw / or any quasi- judicial or statutory or administrative authority; and

"“RESOLVED FURTHER THAT Mr. Bhag Chand Trivedi, Electrical Head of the company be and
hereby authorised on behalf of the Company, either by himself or through any lawyer or competent
person to accept service of any writ of summons or other legal processes, to commence, prosecute,
enforce, defend, answer, oppose or appeal and withdraw any legal proceedings, actions filed by

and/or against the Company, whether civil, criminal, administrative or revenue or otherwise”.

RS | Designation; b 1. D[N STgnatre e Y
Bhag Chand Trivedi Electrical Head \
N

“RESOLVED FURTHER THAT Mr. Bhag Chand Trivedi, Electrical Head of the company be and
hereby authorised to do all such acts, things and deeds necessary in this matter therefore and
incidental thereto”.

“RESOLVED FURTHER THAT a copy of the above resolution certified as true copy, be furnished to
give effect to the above resolution”.

CERTIFIED TO BE TRUE COPY

—

1\ YOGESH LADDHA
[DIN : 02398508]
DIRECTOR

Y TEX INDIA LIMITED

W

MANOMAY TEX

REGISTERED OFFICE i
s ! BRANCH OFFICE
32 Heera Panna Market, Pur Road, Bhilw: P FACTORY A
Rajasthan :3%! : ggf 0, Bliasa, \F 1/ zgig‘;‘!ﬁg:&mﬁ Ejtite, Near Arvind Process, Aaraji No. 5-7, Near Tol Pﬂ};);Ef;m Ka Kheda E
: lgv-Aog halkaranji, Maharastra — 4161 | Lkl zd, | www, indi
Contact : 01482-246983 | ok é‘:[j 0233-3,:?234 (‘;;{;191 15, | Gangrar, Chitiorgarh, Rajasthan -312901, | manomaytexindia.com

Contact : 93512-33436
CIM NO..- L1B101RJ2009PLCO28647 | GST NO.- 0BAAFCMISITCIZY



Annexure R-3/B (Colly)

Office {TCD )
. Rajasthan State Pollution Control Board
—asiban 4, Institutional Area, Jhalana Doongari, Jaipur<302 004 . :
W Phone: 0141-5159600,5159695 :
Registered
FileNo : F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52AN
Uni¢ Id © 33304 - -
M/s Manomay Tex Indla Ltd.
Village-Jojara, Tehsil:Gangrar
- District:Chittorgarh

Sub: Consent to Operate under Section 2_5/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Alr (Prevention & Control of Pollution) Act, 1981.

Ref:  Yourapplication for Consent to Operate dated 12/10/2023 and subsequent correspondence. -
Sir,

Consent to Operate under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution} Act, 1981, (hereinafter to be referred
as the Air Act} as amended to date and rules & the orders issued thereunder is hereby
granted for your textile plant situated at AN 5-7and 18-19, Village -]oiara Ka Khera Jojara
Ka Khera Tehsil:Gangrar District:Chittorgarh , Rajasthan, subject to the following
conditions:-

1 That this Consent to Operate is valid for a period from 12/10/2023 to 30/09/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operationyprocesses or providing
following services with capacities given below:

Particular Type Quantity with Unit
DENIM FABRIC Product 410.00 LAC METERS /
ANNUM

3 That this Consent to Operate is for existing plant, process & capaci't}‘ and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 0of 8
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) Office (TCD )
Rajasthan State Pollution Control Board A
E 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 -
\g’%@.’r Phone: 0141-5159600,5159695
S
Registered
FileNo :  F(HSW)/Chittorgarh(Gangrar)/ 1830(1)/2016-2017/7140-7142
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52A¥
UnitId : 33304 a
Type of effluent Max, effluent Recycled Qty Disposed Qty'of eﬂluént
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
.Domestic Sewage 6.500 NIL ~ 6,000 .
To be treated In STP and to be
used in plantation and
herticulture
Trade Effluent 485.000 460.000 20.000
Multieffect Evaporation

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Poliution Conirol Prescribed
Measures

Parameter Standard

One Coal Fired Boiler{ 10TPH) ADEQUATE AIR - o-
POLLUTION CONTROL

MEASURES , Bag Filter,
COMMON STACK, Dust

Collector
502 600 mg/Nm* at 6
percent Dry 02
Particulate - 100 Mg/Nm3
Matter
NOx 300 mg/Nm? at 6
percent Dry 02
Cne Coal Fired Boiler( 4TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES , Bag Filter,
COMMON STACK, Dust D
Collector
502 800 mg/Nm?® at 6
percent Dry 02

Page 2 of 8 =
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) Office (TCD)
Rajasthan State Pollution Control Board
P 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 -
W Phone: 0141-5159600,5159695
Registered
FileNo :  F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52AN
Unit Id : 33304
Particulate 100 Mg/Nm3
Matter
NOx 300 mg/Nm*at &
percent Dry o2
One Coal Fired Thermopack( ADEQUATE AIR To-
10LAC CALORIES) POLLUTION CONTROL
MEASURES, Bag Filter,
COMMON STACK , Dust
Collector
$02 600 mg/Nm?® at 6
percent Dry 02
Particulate ~ 100 Mg/Nm3
Matter -
NOx 300 mg/Nm® at &
percent Dry o2
One D.G Set{ 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT -
One D.G Set{ 600KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That after issuance of this letter, the consent to operate Issued vide -order no.
2021-2022/TCD/7279 dated 22/03/2022 shall become null and void. ’

7 That this consent to operate is valid for installation of machinery ie. Warping
machine:07, Indigo /sizing machine-01:04, Colour and Size kitchen Vessels (1500
Ltrs capacity):01, Second hand air let looms machine:114, Finishing machine:02,
Fabric inspection cum cloth rolling machine:07, Warp tying machine:01, Heavy
duty stitching:01, Heavy duty gas singing machine:03, Stenter :01, Merceriser:01,
Peaching:01, Water softener, Rotary printing machine:f1, Shrinking/finish
range:02, Caustic recovery plant (100 KLD):01 Inspection folding machine:05. -

8 That this consent to operate is being issued considering capital cost of project as
Rs.145.57 Cr.

9 That total water consumption shall not exceed 560.00 KLD.

Page 3 of 8 _ T -
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. Office (TCD)
. Rajasthan State Pollution Control Board
_i"m;;_ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
@ Phone: 0141-5159600,5159695
Registered
FileNo :  F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142 )
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52AN

Unit \d : 33304

10 The this consent to operate is Issued for complete plant. After issuance of this
consent all the prior issued consent to operate will become infructuous,

11 That industry shall comply with all condition stipulated in CGWA NOC No.
CGWA/NOC/IND/REN3/2023/7962 dated 20/06/2023 and set it renewed timely.

12 That the industry shall not abstract any ground water without prior _permission
from the Central Ground Water Authority (CGwaA). - -

13 That water meters shall be provided at the source of fresh water and water used for
different purposes and record of same shall be maintained on daily basis.

14 That total quantity of trade effluent generation shall not exceed 485.0KLD shall be
treated in the ETP of 650 KLD capacity followed by three stage R.0. plant [1st stage
RO plant 450KLD & 2nd stage RO plant 150 KLD » RO plant 3rd stage-100 KLD ] and
MEE 50 KLD followed by ATFD 400KLD capacity treat¥d- effluent shall be
recycled/reused in the process completely. -

15 That no treated/untreated trade effluent shall be utilized for plantation and
discharged within or outside the premises.

16 That no treated/untreated trade effluent shall be discharged within or outside the
premises under any circumstances and zerp discharge condition shall be
maintained all the time.

17 That RO reject shall be treated through MEE of adequate- capacity followed by
ATFD, so0 as to dry sludge to the level having moisture content les than 10 %.

18 The sludge (hazardous waste) / MEE salt generated from waste water
treatment/residue from treatment of MEE shall have moisture content . less than
10% at the time of storage & disposal,

19 That the Electromagnetic flow meter and PTZ cameras installed should confirm the
following :-

(2) PTZ Camera(s) should cover the entire ETP area and all possible locations of
outlets from the premises.

(b) The flow meter shall be installed at the point of effluent discharge from
production plant/inlet of ETP and all outleis from ETP/RO/RO reject management
system.

{c) If the distance between point of discharge from production plant and ETP is
more than 50m and conduit line Is underground, them flow meters should be
installed at both ends(discharge point and inlet of ETP), _

(d)The Electromagnetic flow meter & PTZ cameras shall configure the parameters
of OCMEMS with the State Board portal. ’

20 That unit will increase the number of flow meters and PTZ camera in consultation
which RO and as per office order dated 13/08/2023 and submit action plan for
same by 31/03/2024.

Page 4 of 8
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) Office {(TCD }
— Rajasthan State Pollution Control Board
;‘@ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\% =14 Phone: 0141-5159600,5159695
Registered
 FileNo F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142 .
OrderNo: 2023-2024/TCD/7754 Dater  Feb1S 2024 10:52AN

Unit I¢ : 33304

21 That the Project Proponent shall comply with provisions of the Batteries
{(Management and Handling) Rules, 2001 (as amended) and submit half yearly
returns (as bulk consumer, importer, auctioneer, recycler as the case may be) to the
State Board as provided under Rule 10(2) (ii) of the Battery (Management and
Handling) Rules, 2001 (as amended). In case the Project Proponent is not a bulk
consumer even then the used batteries shall be returned to the authorized dealers
or recyclers only.

22 That the record of batteries purchased and sold/returned to registered dealers
and/or authorized recyclers shall be maintained and made available to the officers
of the Board during inspection.

23 That the iIndustry shall maintained log book at ETP, RO. plant & MEE and daily
production of processed cloth should be recorded. Also record of periodic . i
cleaning/change’ of filter media of activated carbon filter & pressure sand filter
should be mentioned in log book.

24 That industry shall provide separate energy metering device for ETP, R.O. plant &
MEE and record of daily energy consumption (units) shall be maintained in log

book. ’

25 That proper maintenance of ETP, R.0. plant & MEE shall be ensured and membrane
of RO plant shall be replaced as and when required. -

26 That trained/skilled operators/supervisors shall be employed to operate_ the ETP
and RO plant.

27 That power supply to the production shall be so interlocked with = the pollution
control equipment so that in the event of non functioning of the pollution control
equipment the production process stops automatically.

28 That the industry shall not use pet coke/F.0. or any other such fuel which is
banned by any Court of Law, How’ble NGT and Govt. of Rajasthan. -

29 That the industry shall maintain adequate air pollution control equipment's as
well as stack of adequate height at all the sources of air emission so as te achieve
the prescribed standards and air pollution control equipment's will be kept
operational effectively whenever plant is operated.

30 That unit needs to upgrade PCM on Steam Generator and Thermopack as per Govt
of India Notification dated 16.05.2023 to achieve standard by 15.05.2025.

31 That  stack of adequate height and acoustic enclosure as_per mnorm shall be
maintained at D.G. set. -

32 That adequate measures for rain water harvesting for artificial recharge ‘of ground
water shall be taken and maintained.

Page 5 of 8
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Office (TCD ) -
=y Rajasthan State Pollution Control Board
_':@_ 4, Institutional Area, Jhalana Doongari, Jalpur-302 004
%?"Sy Phone: 0141-5159600,5159695
| /-
Registered
FileNo :  F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142 = .. _
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52AN

Unit Id : 33304

33 That safe and adequate infrastructure facility shall be provided and maintained as
per the guidelines issned by the CPCB with the stack of air pollution sources so as to
monitor stack emissions.

34 That the industry shall submit effiuent sampling and air monitoring reports for
stack emission” and ambient air quality from laboratory recognized by MOEF or
from RSPCB laboratory on payment basis on quarterly basis.

35 That provisions of Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016shall be complied and record of sludge pgeneration and its
disposal shall be maintained, '

36 For controlling PM, S02& NOx specific irees to be planted in all possible space to
maintain 33% green cover and industry shall submit compliance within 3 months.

37 The unit shall- also explore the possibilities of planting Canna Plant (Keli) in their
premises covering all possible spaces for absorbing accidental discharges /Leakages
and industry shall submit compliance within 3 months.

38 Industry shall submit action plant for complying MOEF & CC dated 16/05/2023
within 30 days from issuance of consent.

39 That the industry shall ensure connectivity of PTZ camera and flow meter to the
State Board server and acheive the desirable data transmission to the server before
15/03/2024, failing which bank guarantee submitted vide DD no. 648707 dated
14/02 /2024 will be forefeited without any further notice.

40 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &

Water Act. -

41 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument In force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
In force, rests with the industry/ unit/ project proponent.

42 That the grant of this Consent to Operate shall not in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted In the past or~that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

Page8of 8
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_ Office (TCD ) " -
=T Rajasthan State Pollution Control Board
_@;_ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

W Phone: 0141-5159600,5159695

Registered

FileNo :  F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:524¥

Unit Id : 33304

43 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismanter or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler. --

44 That the Project Proponent shall maintain record of e-waste generated by themt in Form-2
and make such records available for scrutiny by the Board.

45 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

46 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three “copies) prepared by the
sender, giving the details as per Form-6. -

47 That the Project- Proponent shall comply with provisions of the Batteries (Management and
Handling}) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10{2) (ii) of the Battery (Management and Handling) Rules, 2001(as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the apthorized dealers or recyclers only. T -

4g That the record of batterles purchased and sold/ returned to registered dedlers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
This Consent to Operate shall also be subject besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other—conditions as may, from
time to time , be- specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ TCD |

Page 7 of 8
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Office (TCD)
; Rajasthan State Pollution Control Board
—Daln 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
@ Phone: 0141-5159600,5159695
\'l
Registered
FileNo :  F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/7140-7142 :
OrderNo:  2023-2024/TCD/7754 Date:  Feb 152024 10:52AV
Unit Id : 33304
(A); Copy to:-
1 Regional Officer, Regicnal Office, Rajasthan State Pollution Condrol Board, Chittorgarh
2 Master File. -
Group [nicharge[ TCD ]
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-~ _  Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(e Frerit 3g Al wwmor u)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: M/s Manomay Tex India Pvt Ltd.

Project Address: M/s Manomay Tex India Pvt Lid.

Village: Jojron Ka Khera Block: Gangrar

District: Chittorgarh State: Rajasthan

Pin Code: _ N = m

Communication Address: Shri Yogesh Laddha, Director, 32, Hira Panna Market Pur Road, Suwana,
|Bhilwara, Rajasthan - 311001 P

Address of CGWB Regional Office : |Central Ground Water Board Westem Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004 '

“1. INOC No.: CGWA/NOC/IND/REN/3/2023/7962 2. |Date of Issuence |20/06/2023
' 3. |Application No.: | 21-4/568/RJ/IND/2013 4. Category: = - Over Exploited
f ’ {GWRE 2022)
5. |Project Status: Existing Ground Water 6. NOC Type: 'Renewal
7. |Valid from: 17/02/2023 8. Valid up to: 16/02/2025
9. |Ground Water Abstraction Permitted;
. Fresh Water ' Saline Water Dewatering ' Total
| mPday | mPfyear mP/day - mPyear m3day m*/year m®/day m?/year
. 100.00 | 32000.00 ) ;
110. | Details of ground water abstraction /Dewatering structures e e
] Total Existing No.:2 77 Total Proposed No.:0
f' DW | 'DCB | BW |[TW | MP | MPu DW| DCB | BW | TW | MP | MPu
Abstraction Structure™ 0 0 0 2 0 0 0 0 0 0 0 0
.*DW- Dug Wall; DCB-Dug-cum-Bare Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit; MPu-Mine Pumps
11.| Ground Water Abstraction/Restoration Charges paid {(Rs.); - - 268800.00
5-12. 'Number of Piezometers(bbservation wells) to ba No. of Piezomsters Monitoring -Mechanism i
constructed/ monitored & Monitoring mechanism., -
Manual | DWLR* | DWLR With Telemetry
“DWLR - Digita) Water Level Recorder 1 0 1 0

{Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.™ = .

18/11, FTHFR 3198, WAfg T, 7€ e - 110012 7 18711, Jamnagar House, Mausingh Road, New Delhi-110011
Phone: (DT1) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

U 79 S T N

SAVE WATER - SAVE LIFE



—— RAJASTHAN STATE POLLU NTROL BOARD
— Ruesthan 4, Institutional Area, Jhalana Doonigari, Jaipur-302 004

@ Phone; 0141-5159600,5159695Fax: 0141-5159697

Registered

File No: F[HSW]/Chittorgarh(Gangrar}f 1830{1)/ 2016-2017/1396-1398 Date:- 1970772021
Unit Id : 33304

M/s Manemay Tex India Lid.

Village-Jojara, Tehsil:Gangrar

District:Chittorgarh

Sub:-  Authorization for operating a facility for Disposal,  Generation of Hazardous Wastes
Under Hazardous and Other Waste (Management and Transboundary Movement) Rules,
2016.

Ref:-  Your application dated : 22/02/2021 received on 22 {02/2021 and subsequent corresponde
Sir

1 Number of authorization RPCB/HWM/2021-2022/TCD/HSW/16.

2 Application Number: 277505 dated : 22/02/2021.

-

3 MD of M/s Manomay Tex India Ltd. is hereby granted an authorization based on the
enclosed signed inspection report for Disposal, Generation of Hazardous waste on
the premises situated at Village-Jojara Tehsil: Gangrar District: Chittorgarh,

Details of Authorization
SNo Type-of Category Quantity/ ) Hazardous Waste
Hazardous waste sch Code Unit Disposal Practice
1 |Empty barrels/containers 500.00 Send back to supplier
contaminated with  hazardous I 33.1 NOS./ANNUM
chemicals/wastes
2 |Chemical sludge from waste 2000,00 _| CTDF Udaipur
water treatment I 35.3 MTPA - -
3 | Used or spent oil 180.00 Sales to Registered
I Jjs4 LITER/ANNUM__ | Recycler

4  The authorization shall be in force for period from 01/07/2021 to 30/06/2026 .
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_— RAJASTHAN STATE POLLU% NTROL BOARD
o ol 4, Institutional Area, Jhalana b ri, Jaipur-302 004 ~ -

%ﬁ@i Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

File No: F(HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/1396-1398 ~ Dater  19/07/2021
Unitld : 33304 '

The authorization is subject to the following general and specific conditions :

A, General conditions of Authorization
L. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation, -

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard-at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.

8.The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation,

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed

Page 2 of 5 -




— RAJASTHAN STATE POLLU'IQ NTROL BOARD
— Reedban 4, [nstitutional Area, Jhalana D ri, Jalpur-302 004

v?! Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered _—

File No: F(HSW)/Chittorgarh{Gangrar)/ 1830(1)/2016-2017/1396-1398 Date:- 19/07/2021
UnitId : 3 3304

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigatior_i of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year,

B. Specific Conditions

5 That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of comsent to operate under
the provisions of Water(Prevention and Control of ~Pollution)  Act,1974 and
Air(Preventionand Control of Pollution)Act,1981 by the State Board. i

6 That no recycling/re-processing of the hazardous waste covered under schedule
IV shall be carried without prior valid registration with Competent Authority as
recycler/ re-processor of hazardous waste under the rule 6of the Hazardous and
Other Wastes (Management and Transboundary Movement} Rules, 2016.

7 That no hazardous waste shall be utilized for co-processing as a supplementary
resource or for energy recovery, or after processing without -prior valid approval
of Central Pollution Control Board under the rule 9of the Hazardous. and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

g8 That in case of any expansion or change in process or product or change In mode
/ practice of disposal of hazardous waste or its quantity, industry shall obtain
fresh Authorization.

9 That the arramgements for transportation of the hazardous waste for disposal
shall be done by the authorised/ dedicated vehicles only %nd any environmental
damages during Transportation shall be borne by sender/ receiver whoever
arranges the transportation.

10 That unit will label the hazardous waste containers in Form-8of H&OW (M&TM)
Rules, 2016.

i1 The industry shall obtain'and maintain membership from CTDF, Udaipur for final
disposal of hazardous waste.

12 The industry shall sales used or spent oil to registered recycler, ~ - -

Page 3 of 5
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——— RAJASTHAN STATE POLLUT&Q qJNTROL BOARD
— RRastan 4, Institutional Area, Jhalana Dodhgari, Jalpur-302 004
\J.?E Phone; 0141-5159600,5159695Fax: 0141-5159697
' Registered
FileNo: F{HSW)/Chittorgarh(Gangrar)/1830(1)/2016-2017/1396-1398 Date:-  19/07/2021.

Unit Id : 33304

13 The industry shall sent empty barrels/containers contamingted with hazardous
chemicals/waste back to supplier without fail.

14 The authorization is subject to the conditions stated at Annexure "A” enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

15  The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6X 4 display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time. i

16 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and
shown & submitted to the Board as and when asked for, - - i

17  The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorization shall deemed to be revoked.

18 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in  accordance with the Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization. -~ ;

19  The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste. '

20 That Authorization is issued under the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016 from the
environmental -angle only, and does not absolve the project” proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down In all other for the time-being in force,rests with the
industry/unit/project preponent.

21 That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder.

Page 4 of §

Reason: Sel
Location:




RAJASTHAN STATE POLLUT NTROL BOARD 3 2

—Ketasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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“ = _
Registered
File No:
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Date:-.  19/07/2021
Unit Id : 33304

o

This bears the approval of the competent authority.

Yours Sincerely

Lroup Incharge
Copy To:-

1 Regional Officer, Regional Office,

Rajasthan  State Pollution
BoardChittorgarh

Control

2 Master File

“Group Incharge

Page 50f 5
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Anngggre R-3/C_(CollyL

Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

- Original Application No. 656/2018
Residents of Village Jojro Ka Kheda Applicant(s)
o < Versus

State of Rajasthan Respondent(s)

Date of hearing: 16.04.2019

comf;”;" by :
HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
:HQN'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT ME!JBEI_!_;:-

e A
eah
& I‘ur Applicant(s): Ms. Priyanka Swami, Mr. Rajnecsh Kumar, Mr,
T J.K. Chaudhary, Advocates A
; . For Respondent {s): Mr. Nishant Awana, Advocate
" _,\T! A
| e ¥
= , " | ORDER

W .l e L
WY Proceedings were initiated-on the basis of a letter alleging that Ms
Manomya Tax India Limited, District Cblttorgarh _Was creating

pollutlon The process of the umt was creating toxic gases, adversely
.-'_ b “- >

= aﬂ'ectmgtthe air quahty and health'of the mhabxtants

2. Vide order i 09.10.2018, 4 joint team of Rajasthan State
Pollution Control Board (RSPCB) and the SDM, Chittorgarh was
directed to furnish a factual report in the matter.

3. Accordingly, a factual report was furnished on 22.01.2019 which was
considered on 24.01.2019 by the Tribunal. The Tribunal noted the
recommendations, ﬁarticularly regaxﬁing receiving of report on health
survey, stack analysis, ambient air monitoring and ground water

"m’t)nitoring. The report was accepted and RSPCB was given liberty to
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take further action in the matter and also consider the issue of siting

\

of the industry,

4. A report dated 01.04.2019 has been received from the District
Collector, Chittorgarh which hardly deals with the relevant issue. No
further report has been received from the RSPCB on the issues of
health survey, stack analysis, ambient air monitoring and ground

water monitoring.

5. In view of above, we direct the RSPCB to take further appropriate

acti%ﬁer considering the report of haalﬂf‘%-grvcy, result of stack
! Y -.

alysis, ambient air monitoring and ground water monitoring, in

b

\
Ty %

~question whether the industry in question is as per si'.i.,i_r:x__g"criteria.

M The application is disposed of. Ko “
- i - A , ; 2 .
= » | e ® Adarsh ar Goel, CP
. s , b Y pr

: ; R
i - accordance with law. It will also be open to the RSPCB to consider the

(e

h& _ ——' : _ v Bra Saty;wag.%gh Garbyal, EM
b A RS e ey A a8 .

2019 B0 bl - y
| Applicati . 656/2018 . 4%
13 Apﬂ&g%gn No. 656/ 4&: ” =35
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
o= PRINCIPAL BENCH, NEW DELHI

Execution Application No. 27/2019
IN '
O. A. No. 656/2018
g (I.LA. No. 441/2019)

(With report dated 19.09.2019)

»

Residents of Village Jojro Ka Kheda Applicant(s)

o Versus ‘
a,fﬁajasthan & Ors. % Respondent(s)

. %”fDate of hearing: 24.10.2019 oy
'CORAM: ™ - HOWBLE MR, JUSTICE ADARSH KUMAR GOEL, Ot

2 HON'’BLE MR. JUSTICE 8.P WARGDI, JUDICIAL MI '
HON'BLE MR. JUSTICE K. RAMARRISHNAN, JUDICGL
=g HONBLE DR. NAGIN NANDA, EXPERT MEMBER

& -~ T -
: For Apblicant (s): m’j{/lr. \}w;:k R. Mohanty, Aggcate et

o)
" For lfé%)ondent(s): ﬁ oo I _' Atlhizhj Singh, Advo%::te for K&
J" \...._..-- i ‘ *\I 3

RDER wj:m{”
& Manomya Tax IE’ aii%mited, Distri

gases, adversely a@gqtiffé'* the _xaii*"'quality_ and the health of the

- inhabitants.
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further action after considering the report on health survey, results of

stack anafysis, ambient air monitoring and ground water monitoring.

The matter was thereafter considered on 01.08.2019 in an
‘Execution- Application upon which a factual and action taken report

was required to be furnished,

Compliance report filed on 19.09.2019 is that requisite

‘remedial -action has been taken in accordance with law including

installation of bag filter, odour control system, recovering of

~ R Mg Dr. Nagin Nanda, EM
- R i S/

October 24, 2019

Execution Application No. 27/2019

IN O. A. No. 656/2018

(LA. No. 441/2019)

- AK

e
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 1919 OF 2020

RESIDENT OF VILLAGE JOJRO KA KHEDA Appellant(s)
VERSUS
STATE OF RAJASTHAN & ORS. Respondent (s)
ORDER

Heard learned counsel for the parties.

It was urged that the land conversion has been made
illegally. It was made long back in the year 2005. 1In
our opinion, conversion could not be questioned
belatedly.

Other submission raised is that RIICO has not granted
NOC. However, statement has been made by learned counsel
for the respondent No.4-caveator that RIICO has granted
permission later on. Statement is placed on record.

In view of the aforesaid, we are not inclined to make
any interference in the impugned order passed by the

zxﬁi?mhnal. However, in future, pollution may not be caused

ﬁy the functioning of the industry. As such, we direct

periodical checks to be made by the Pollution Control
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Board and tri-monthly report be submitted for 1 year to
the National Green Tribunal to monitor whether pollution
is being caused or not. The appeal is disposed of with
the aforesaid direction.

Pending applications, if any, stand disposed of.

...................... J
(ARUN MISHRA)
...................... J
(S. ABDUL NAZEER)
...................... J

(INDIRA BANERJEE)

New Delhi
July 10, 2020



Signature-Net Verified

Digitally S\gﬁe by
GEETA AHWYIA
Date: 20 1.25

16:26:36|
Reason: Er
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IN THE SUPRE%@%OURT OF INDIA
INHERENT JURISDICTION

REVIEW PETITION (CIVIL) NO. OF 2020
(@DIARY NO.18664 OF 2020)
IN
CIVIL APPEAL NO. 1919/2020

RESIDENT OF VILLAGE JOJRO KA KHEDA ...PETITIONER(S)
VERSUS
STATE OF RAJASTHAN & ORS. ... RESPONDENT(S)
ORDER

Application seeking hearing of review petition
in open court is rejected.

Delay condoned.

We have perused the Review Petition and record
of the civil appeal and are convinced that the order of
which review has been sought does not suffer from any
error apparent warranting its reconsideration.

The Review Petition 1is, accordingly, dismissed.

Pending application(s), if any, shall stand disposed

of.
................... J.
( L. NAGESWARA RAO )
.................. J.
( S. ABDUL NAZEER )
.................. J.
( INDIRA BANERJEE )
NEW DELHI,

NOVEMBER 17, 2020
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SECTION XVII

440

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

ITEM NO.1002

REVIEW PETITION (CIVIL) Diary No(s). 18664/2020 IN C.A. No.
1919/2020

RESIDENT OF VILLAGE JOJRO KA KHEDA Petitioner(s)
VERSUS
STATE OF RAJASTHAN & ORS. Respondent(s)
( IA No. 85833/2020 - APPLICATION FOR LISTING REVIEW PETITION IN
OPEN COURT
IA No. 85834/2020 - CONDONATION OF DELAY IN FILING REVIEW PETITION
IA No. 85832/2020 - EX-PARTE AD-INTERIM RELIEF)
Date : 17-11-2020 This petition was circulated today.
CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO

HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MS. JUSTICE INDIRA BANERJEE

By Circulation

UPON perusing papers the Court made the following
ORDER

Application seeking hearing of review petition
in open court is rejected.

Delay condoned.

The Review Petition is dismissed in terms of
the Signed Order. Pending application(s), if any, shall
stand disposed of.

(Geeta Ahuja) (Anand Prakash)

Court Master Court Master
(Signed Order is placed on the file)
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L — - Regmnal office
e Rajasthan State Pollution Control Board
= Near FCl Godown, Chanderiya, Chi h
“% ear odown, Chanderiya, ittorgar
Email:-rochittorgarh@gmail.com www.environment.rajasthan.gov.in
‘No.: RPCB/ RO Chittorgarh/2019-20/LAB/ | ¢ 4.8 Dated: 2t,{0 (9

‘The Group Inchargé (Textile)
RSPCB, Jaipur

Sub:- Regarding analysis repott of Ambient Air, Noise & Stack monitoring of Lab.

Sample no, 464 to 469 of M/s Manomay Tex India Ltd Village-Jojro Ka Khera Teh311-
Gangrar, Distt. -Chxttorga;_fh.

.Wlth reference to above cned subject please find enclosed herew1th the analysxs report of

Ambient Air, Noise & Stack monitoring of Lab. Sample no. 464 to 469 of M!s Manomay

‘Tex India Ltd Village-Jojro Ka Khera, Tehsil- Gangrar, Distt. -Chittorgarh.For . further
action please..

Enclose :- As above

Yours F ai-thf"'u]'ly

=4 -
& (D.S. Nagar)
g ' Lab Incharge |
Y RPCB, Chittorgarh
% Copy to:-

N _-1- TheRegional Officer, RPCB, Chittorgarh "
= Manomay Tex India Ltd Village-Jojro Ka Khera, Tehsil- Gangrar,Distt.-Chittorgath.

Lab Incharge

it ST
RN

S :



- RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10).
Final Report

i{ ' Report No. © 464

[, ReportOn : 21/10/2019 - _
7 "I hereby certify that ID S Nagar, State Board Analyst duly appointed under sub Section(2). of Section 29 of
.+ the Air (Prevention & Control of Pollution) Act, 1981 received on the 18/10/2019 from Shri D S Nagar.,
... SO, Chittorgarh ,RSPCB Chittorgarh a sample of Ambient Air Quality of M/S Manomay Tex India Ltd.. .
. -Plant - textile [33304] ,Village-Jojara , Tehsil- Gangrar , District- Chittorgarh Collected from Ambient air
K Monitoring at infront of Humidity P_Iant (Westside) Collected .on” 17/10/2019. The Sample was in a
- condition fit for analysis as reported below :- '

I further certify that I have analyzed the aforementioned sample on 21/10/2019 and declare the result of the
: analysis_:.ti_;)'be as below :-

__S.No. |Parameters o Result

TN I B _Pwaj;'t'i{iiila%:‘_éﬁi}/lattq'(-.PNI'I- 0) jg/ma } o }96

2 |Sulphur Dioxide a5 SOZ ugms - I
3. [NO2 ug/m3 " [28.4

" Signed This On 21/10/2019 YOO
SH . BOARD ANALYST
4 ' ' Rajasthan State Pollution Control Board
B - . Regional Office Chittorgarh
S Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

1e condition of the seals, fastening and container on receipt was as follows : Int%zﬂg

R MR

P

e
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» RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10).
Final Report

. ReportNo. : 465

Report On : 21/10/2019
I hereby certify that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29. of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 18/10/2019 from Shri D 8 Nagar,
SO, Chittorgarh ,RSPCB Chittorgarh . a sample of Ambient Air Quality of M/S Manomay Tex India Litd. .
Plant - textile {33304] ,Village-Jojara , Tehsil- Gangrar , District- Chittorgarh Collected from Ambient air
Monitoring at M.E.E.Plant Collected on 17/10/2019. The Sarple was in a condition fit for analysis as
. reported below :- '

E 1 further certify that I have analyzed the aforementioned sample on 21/10/2019 and declare the result of the
5. analysis to.be as below :-

S.No. [Parameters |Result *

1 [Particulate Matter (PM10) pg/nry_ {o1
2 |Sulphur Dioxide as SO2 ug/ms ' 18.6

© 3 [NOzugm3 273
The condition of the seals, fastening and container on receipt was as follows : Intact

. Signed This On 21/10/2019 : ) g? b(, o
B | BO ANALYST

Rajasthan State Pollution Control Board

0 ' . Regional Office Chittorgarh - -
: ‘Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

B
B
1 o
[-,_': i .

o
1.
: @
" .
S |
o
5 o
-
i
O
ot
% -
=
g
i
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ST " ‘RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
" : (See Rule - 10)
Final Report

- Report No. : 466

- Report On. : 21/10/2010 )

~+ Lhereby certify that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29 of
-~ the Air (Prevention & Control of Pollution) Act, 1981 received on the 18/10/2019 from Shri D S Nagar,

| 80, Chittorgarh ,RSPCB Chittorgarh a sample of Ambient Air Quality of Atal Seva KendraVillage-

Jajro Ka'Kheda Panchyat Samiti- =Ga‘ng_rfa-r-D'istrict-=C—hi_t‘torga.rh- » Atal Seva Kendra,Village- Jojro Ka

" Kheda, inchyat Samiti- Gangrar, District-. Chittorgarh , Chittorgarh  Collected from Ambient air

g-in premises of Atal Seva Kendra Vi'll:age- Jojro Ka Kheda Tehsil- Gangrar District-

Chittorgarh Collected on 17/10/2019. The Sample was-in a condition fit for analysis as reported below :-

Lo The condition of the seals, fastening and container on receipt was as follows : Intact

- [Parameters . .ol ' Result |
- [Particulate Matter (PM10) pg/ms 79 |
2.+, |Sulphur Dioxide as SO2 ug/ms ' 5.6 - |
3 [NO2 ug/ms3 18.7 |

_Signed This On 21/10/2019 @éga@_’/
._ BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Chittargarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

e
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RAJASTHAN STATE POLLUTION CONTROJ, BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 1)
Final Report

" Report No : 467
‘.~ ReportOn : 21/10/2019 -

N | hereby certify that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29 of
s ‘the Air'(Prevention & Control of Pollution) Act, 1981 received on the 18/10/2019 “from Shri D S Nagar,
-+ 80, Chittorgarh ,RSPCB Chiitorgarh 2 sample of Source Emission (Stack) of M/S Manomay Tex India
i -Led. , Plant - textile [33304] ,Village-Jojara , Tehsil- Gangrar , District- Chittorgarh  Collecte
i from Common Stack attached with Thermo-pack 10 lac keal/hr,Boiler-10 TPH & Boiler-4 TPH. Collected

£ "--on 17/10/2019. The Sample was in a condition fit for analysis as reported below :-

* 1 further certify that I have analyzed the aforementioned sample on 21/10/2019 and declare the result of the
i - analysis to be as below :-

S.No. (Parameters | Result
L. |Particulate Matter mg/Nm3 -~ ] ST ﬂ[
- 20 |Sulphur Dioxide mg/NM3 - 176 |
-+ (& condition of the seals, fastening and container on receipt was as follows : Intact
. Sjgned This On 21/10/2019 MM
o : : BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Chittorgarh
S Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077
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c Rajasthan StMﬁlunon Control Board
4 Instltutlonal Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

Noise Level [Noise Level o
" Name of Industry / Poin¢ of Collection / Date of In Day Night -
- Place . Location Monitoring Txme(Leq Time(Leq
-._ dB(A)) dB(A))
.. [Manomay Tex India Ltd. Ambient Noise Monitoring |
468" Tehsil:Gangrar at infront of Humidity Plant [17/10/2019 63.2 ND
T District:Chittorgarh (West-Side) '

Rajasthan State Pollutlon Control Board

':_'-. *'ND = Not Done
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. - Rajasthan Staté'éllxtmn Control Board
4 Instlmtlonal Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

Noise Noise .
Level In | Level In |
Day Night
Time(Leg|Time(Leg!
dB(A)) | dB(A)) |

Point of Collection/ | Date of

Namie of Industry / Place Location Monitoring

] S'-':NO-

Atal Seva KendraVillage- Jojro Ka Ambient Noise
Kheda Panchyat Samiti- Gangrar Monitoring at Atal
District- Chittorgarh , Atal Seva Seva Kendra ,village-

- : 1 469 Kendra,Village- Jojro Ka Kheda, Jojro Ka Khera, Tehsil- 17/1022019| ~ 50.6 ND
Panchyat Samiti- Gangrar, District- | - Gangrar Distt.-
Chittorgath ; Chlttorgarh N C‘h1tt0rgaur

BOA D ANALYST -
Raj asthan State Poltution Control Board

¥ * ND = Not Done
- ;
!‘:
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— Regional office
- Rajasthan State Pollution Control Board
Near FCI Godown, Chanderiya, Chittorgarh
Ry :

| /4 Email:-rochittorgarh@gmail.com  www.environment.rajasthan.gov.in

No.: RPCB/ RO Chittorgarh/ Lab/ | & 3 5 Dated: 2 a0 9.2 0

The Group Incharge (Textile Cell),
Rajasthan State Pollution Control Board,
4, Institutional Area, Jhalana Doongati, Jaipur.

Sub.:- Regarding analysis report of Ambient Air, Noise & Stack Monitoring of Lab
sample No. 791 to 794,754,755 of M/s Manomay Tex India Ltd, N/v Jojara ka
Khera, Tehsil-Gangrar, District-Chittorgarh.

Sir,

With reference to above cited subject, please find enclosed herewith the analysis report
of Ambient Air, Noise & Stack Monitoring of Lab sample No. 791 to 794,754,755 of M/s
Manomay Tex India Ltd, N/v Jojara ka Khera, Tehsil-Gangrar, District-Chitrorgarh for further

necessary action please,

Enclose- As above Your Sincerely
(D.S. Nagar)

e — — , Lab InCharge

RSPCB, Chittorgarh

Cc{;;yto/:-«l.ﬁegional Officer, RSPCB, Chittorgarh.
" Unit Head, M/s Manomay Tex India Ltd, N/v Jojara ka Khera, Tehsil-Gangrar, District-

Chittorgarh,
e
Lab Incharge
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P40 x
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule -~ 10)
Final Report

Report No. : 791

Report On ~: 30/09/2020
I hereby certify that I D 8 Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 received on the 23/09/2020 from Dr Giriraj
Kumar Songara, JSO, Chittorgarh ,RSPCB Chittorgarh a'sample of Ambient Air Quality of M/S
Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara , Tehsil- Gangrar , District-
Chittorgarh ~ Coliected from Ambient Air Quality Monitoring near MEE plant. Collected on
22/09/2020. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 30/09/2020 and declare the result of the
analysis to be as below :-

S.Ne. {Parameters Result
i Particulate Matter (PMI0) ngima 74
2 Sulphur Dioxide as SO2 ug/m3 9.1 )
. 3 NO2 ug/m3 15.6
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 3070972020 /f;méafw
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chandéria, Chittorgarh
Phone:01472-255077

L (]

7
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Report No. :
Report On
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

792
30/09/72020

(See Rule - 10)
Final Report

I hereby certify that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 received on the 23/09/2620 from Dr Giriraj
Kumar Songara, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Ambient Air Quality of M/S
Manomay Tex India Ltd. , Plant - textile [33304] sVillage-Jojara , Tehsil- Gangrar , District-
Chittorgarh - Collected from Ambient Air Quality Monitoring near Weaving plant. Collected on
22/09/2020. The Sample was in a condition fit for analysis as reported below :-

I further certify that Lhave analyzed the aforementioned sample on 30/09/2020 and declare the result of the
‘analysis to be as below ;-

S.No. |Parameters Result
1" |Particutate Matter (PM10) pg/nm 93
2 Sulphur Dioxide as SO2 ug/m3 8.9
| 3 NO2 ug/m3 19.8
The condition of the seals, fastening and container on receipt was as follows : Intact 3
Signed This On 30/09/2020 /3 cr e Y

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077 J

D e L s ke T B

1M
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Final Report

Report No. : 793

Report On : 30/09/2020
I hereby certify that I D § Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 received on the 23/09/2020 from Dr Giriraj
Kumar Songara, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Source Emission (Stack) of M/S
Manomay Tex India Ltd. , Plant - textile {33304] ,Village-Jojara , Tehsil- ‘Gangrar , District-
Chittorgarh Collected from Stack of Boiler (10 TPH & 4TPH) attached with air preheater,dust
collecter & Bag Filter. Collected on 22/09/2020. The Sample was in a condition fit for analysis as
reported below :-

I further certify that 1 have analyzed the aforementioned sample on 30/09/2020 and declare the result of the
analivsis to be as below :-

S.No. {Parameters - : Result
1 Particulate Matter mg/Nm3 318
he condition of the seals, fastening and container on receipt was as follows : Intact o~
Signed This On 30/09/2020 AN e

BOXRD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

. “ e T R PR TR

11
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RAJASTHAN STATE POLLUTION CONTROL BOARD
- REPORT OF THE STATE BOARD ANALYST

Report No. : 794

Report On : 30/09/2020
I hereby certify that 1 D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 received on the 23/09/2020 from Dr Giriraj
Kumar Songara, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Ambient Air Quality of Atal
Seva KendraVillage- Jojro Ka Kheda Panchyat Samiti- Gangrar District- Chittorgarh , Atal Seva
Kendra,Village- Jojro Ka Kheda, Panchyat Samiti- Gangrar, District- Chittorgarh , Chittergarh
Collected from Awmbient Air Quality Monitoring at Atal Seva Kendra, Village- Jojro ka khera,
Chittorgarh. Collected on' 23/09/2020. The Sample was in a condition fit for analysis as reported below :-

(See Rule - 10)
Final Report

[ further certify that 1 have analyzed the aforementioned sample on 30/09/2020 and declare the result of the
analysis to be as below :» ~

S.No. |Parameters Result
1 Particulate Matter (PM10) ug/n3 69
2 Sulphur Dioxide as SO2 ug/ma 6.2
3 NO2 ug/m3 16.9
The condition of the seals, fastening and container on receipt was as follows : Intact ~
Signed This On 3070972020 AR Yy
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia. Chittorgarh
Phone:01472-255077
e - —n st S T e . | A e IE————

i1



Result of Ambient Noise Level Monitoting

DATE OF RECEIPT : 23/09/2020
MONITORED BY : Dr Giriraj Kumar Songara, JSO, Chittorgarh

Summary Report

Rajasthan State 4)5@0n_ Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

53

Lab Tow: . Noise Level In | Noise Level In
S.No.[Sample| Name of Industry / Place Pomftloi(gc:il‘l;::tmn_ M]::itt(:)g:n Day Time(Leq |[Night Time(Leq
No i B TdaBa)) dB(A))
Manomay Tex India Ltd., | Ambient Noise
1 | 754 Tehsil:Gangrar Monitoring near |22/09/2020 72 ND
- District:Chittorgarh MEE plant .
7
JM’W -
BOARD ANALYST
Rajasthan State Pollution Control Board
ND = Not Done
I i i —— o T T A R - | < AP T

1



e

DATE OF RECEIPT : 23/09/2020 .
MONITORED BY : = Dr Giriraj Kumar Songara, JSO, Chittorgarh

Summary Reporl
Rajasthan State4:54ion Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004
Resuit of Ambient Noise Level Monitoring

54

* ND = Not Done

BOARD ANALYST

. Noise Level In
Lab . . Noise Level In "
S.No.|Sample| Name of Industry / Place Pomtlo d CO.I oEon/ Da.te 0.f Day Time(Leqg .nght
No Location Moenitoring dB(A)) Time(Leq
' dB(A))
Manomay Tex India Ltd. ,| Ambient Noise
i 755 Tehsil:Gangrar Monitoring near | 22/09/2020 70.9 ND
District:Chittorgarh Weaving plant .
Ve
SPIRRION,_

Rajasthan State Pollution Control Board




TTITEERTTT S

T

B

S 27

455 SE

Regional office

Rajasthan State Pollution Control Board

— Near FCI Godown, Chanderiya, Chittorgarh
N Email:-rochittorgarh@gmail.com www.environment.rajasthan.gov.in

No.: RPCB / RO Chittorgarh/ Lab gy Dated : []-06+2 |

The Group Incharge (Textile Cell),
Rajasthan State Pollution Control Board,
4, Institutional Area, Jhalana Doongari, Jaipur.

Sub. : Regarding analysis report of Ambient Noise, Air & Stack Monitoring of Lab
sample No. 1227 to- 1232 of M/s Manomay Tex India Ltd, N/v Jojara ka
Khera, Tehsil-Gangrar, District-Chittorgarh.

Sir,

With refereiice to above cited subject, please find enclosed herewith the analysis

report of Ambient Noise, Air & Stack Monitoring of Lab sample No. 1227 to 1232 of M/s
Manomay Tex India Ltd, N/v Jojara ka Khera, Tehsil-Gangrar, District-Chittorgarh for
further necessary action please.
Enclose- As above Your Sincerely

(D.S. Nagar)

Lab InCharge

RSPCB, Chitiorgarh
Copy to:-L1. Regional Officer, RSPCB, Chittorgarh.
2 Unit Head, M/s Manomay Tex India Ltd, N/v Jojara ka Khera, Tehsil-Gangrar,

District- Chittorgarh. _
W

Lab Incharge



Summary

Report

Rajastha'n S;at@ﬁ-&ion Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

DATE'OF RECEIPT : 05/04/2021

-, £ MONITORED BY : Purushottam Das Vairagi, JEE, Chittorgarh

56

Lab U I Noise Level In | N0is¢ Level In
S e _ . |Point of Collection /| Date of ) . Night
S.No.|Sample| Name of Industry / Place | e oo T, | Day Time(Leq o
1 No - Location |Monitoring dB(A)) Time(Leq
' Manomay Tex IndiaLtd. ,| -Ambient Noise | -
1 1227 Tehsil:Gangrar . Monitoring near | 01/04/2021 68.6 ND
| District:Chittorgarh Weaving Plant. :

*ND = Not Done

- BOARD ANALYST

'_'Rajé'sfh'aﬁ State Pollution Control Board

n



Summary Report 5 7

Rajasthan S45¥liutlon Control Board
4. Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

~ Result 6f Ambient Noise Level Monitoring

i DATE OF RECEIPT : 05/04/2021
VIONITORED BY : Purushottam Das Vairagi, JEE, Chittorgarh

| i Lab | | o IP'(.)i'r'lt odellection' Date of Noise Level In | Noise Level In
- S.No.[Sample| Name of Industry / Pl'a_c'e f'Locatwn Monitorin Day Time(Leq [Night Time(Leq
L Ne | - o8 dBa) dB(A)
A _ Manomay Tex India Ltd. ; | Amblent Ncnsc -
! 1228 ' "'Tchsi'l:G_an'grar.'_' _- - Momtormg near | 01/04/2021 69 ND
District:Chittorgarh . |~ - MEEPlant. ' _

BOARD ANALYST
Rajasthan State Poliution Control Board

* ND = Not Done
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule = 10)
Final Report

" Report No, : 1229

ReportOn : 11/06/2021

I hereby certify that I D § Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
of tlie Air (Prevention & Control of Pollution) Act, 1981 received on the 05/04/2021 from Purushottam
_ Das Vairagi, JEE, Chittorgarh ,RSPCB Chittorgarh  a sample of Ambient Air Quality of M/S
; Manemay Tex ‘India Ltd. , Plant - téxtile [33304] ,Village-Jojara , Tehsil- Gangrar , District-
_ Chittorgarh Collected from Ambiént Air-Quality Monitoring near Weaving Plant. Collected on
A 01/04/2021. The Sample was in a condition fit for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 11/06/2021 and declare the result of the
analysis to bg'as below :-

S.No. |Parameters R Result
! Particulate .i'élatter (PM10) png/m3 | 95
€. 2 Sulphur Dioxide as SO2 ug/m3 ' 8.1
3 [NO2up/m3 19.8

The condition of the seals, fastening and container on receipt was as follows : Intact

-Sighed This On 11/06/2021 Ao
BOARD ANALYST
Rajasthan State Pollution Control Board
¢ Regional Oftice Chittorgarh

Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

11
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Fina! Report

Report No. @ 1230
Report On @ 11/06/2021

| hereby certify that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29
af the Air (Prevention & Control of Pollutlon) Act, 1981 received on the 85/04/2021 from Purushottam

Das Vairagi, JEE, Chittorgarh ;RSPCB. Chittorgarh  a sample of Ambient Air Quality of M/S

Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara , Tehsil- Gangrar , District-
Chittorgarh - Collected ﬁom Amblent AAir- Quality: Momtormg near MEE Plant. Collecied on
01/04/2021. The Sample was in a condition f tfor analysis as reported below :-

I further certify that [ have analyzed the aforcmcntloncd samplc on 11/06/2021 and declare the result of the
analysis to be as below :- S :

S. Ne. [Parameters - B | Result
1 Particulate Matter (PM10) pg/m3 B ' 98
2 Sulphur Dioxide as SO2 ug/ms . 1.4
3 NO2 ug/m3 o 32.5

The condition of the seals, fastening and container on receipt was as follows : Intact
Hlan{,d This On 1170672021 :

BOA D | 'ANA LYST
' Rajasthan State: Pollutlon ‘Control Board
- Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

1



J . Report No. @ 1231

| 60
469,,

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE_ BOARD ANALYST
(See Rule - 10)
Final Report

Report On - :'11/06/2021

P hereby. cutlfy that I D S Nagar, State Board Analyst duly appointed under sub Section(2) of Section 29

| . of the Air (Prevention & Control of Pollution) Act, 1981 received on the 05/04/2021 from Purushottam

Das Vairagi, JEE, Chittorgarh ,RSPCB Chittorgarh a sample of Source Emission (Stack) of M/S
Manomay Tex India Ltd. , Plant = textile {33304} Village-Jo;ara , ‘Tehsil- Gangrar , District-

Chittorgarh Collected from Stack of Bo:ler (10 TPH & 4 TPH )attached with: Preheater,Dust Collector

- & Bag Filter. Collected on 01/04/2021. The Sample was in a condition fit for analysis as reported below :-

.l'__izu;rthc"'r; C-e_'rfify that | have analyzed the aforementioned sample on 11/06/2021 and declare the result of the

analysis to be as below :-

~S.No. |Parameters . Result

: i"hg. condition of the seals fdstenmg and container on rece:pt was as follows : Intact

.ﬁ"if!_ncd This On 1170672021 . Mm——-—
D . BOARD ANALYST

I Particulate Matter mg/Nm3 315

Rajasthan State Pollution Control Board
Regionat Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077



l 8. No. |Parameters Result
%‘ ] Particulate Matter (PM10) ug/ms 78

1 2 Sulphur Dioxide as SO2 ug/m3 7.5

i 3 NO2 ug/m3 .. 14.9

1
4Bk x 0

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10):
Final Report
Report No. © 1232
Report On 2 11/06/2021
I hereby Certify that 1 D § Nagar, State Board Analyst duly appointed under sub Sectlon(Z) of Section 29
of the Air (Prevention & Control of Pollution) Act, 1981 received on the 05/04/2021 from Purushottam
Das Vairagi, JEE, Chittorgarh ,RSPCB Chiitorgarh a sample of Ambiént Air Quality of Atal Seva
KendraVillage- Jojro Ka Kheda . Panchyat Samiti- Gangrar District- Chittorgarh , Atal Seva
Kendra,Village- Jojro Ka Kheda, Panchyat Samiti-- Gangrar, Dlstnct- ‘Chittorgarh -, Chlttorgarh
Collected  from  Ambient  Air . Quality.  Monitoring at ~Atal Sewa KendraJojro Ka

‘Khera G‘mgrdr,Chlttorgarh Coilected on 01!04!2021 The Sample was in a condition fit for analysis as
-'la.pmlt.d below :-

| further certity that | have analyzed the aforemcntloncd samplc on. 11!061’2021 and declare the result of the

dl‘ldlvblb to be as below -

- The condition of the seals, fdstenmg and container on recelpt was as follows : Intact
‘Signed This On 1170672021 '

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, C-h'ah'de_'ria, Chittorgarh
Phone:01472:255077

11
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462 __
= ® 01472-255077
= REGIONAL OFFICE
ﬁ RAJASTgAN FS(;I;%T]; POL(I;EJTiOl}I %Ohl‘:ItTRO{; BOARD
“" car odaown, anl €ria, [torgar
No.: RPCB/RO Chittorgarh/Lab-16/2021-22f12u Date : 05-0/~-2022-

The Group Incharge (Textile Cell),
Rajasthan Pollution Control Board,

Jaipur,

Sub.:- Regarding Ambient Air Quality & Noise Monitoring analysis report of lab sampleé no.
1658-1662 of M/S Manomay Tex India Ltd.[33304] Village-Jojara Ka Khera, Tehsil-
Gangrar, District- Chittorgarh.

Sir

With reference to above, please find enclosed herewith the Ambient Air Quality &
Noise Monitoring analysis report of lab sample no. 1658-1662 of M/S Manomay Tex
India Ltd. [33304] Village-Jojara Ka Khera, Tehsil- Gangrar, District- Chittorgarh for
perusal and further necessary action.
Yours Sincerely,
Encl.:- As above. — & dr

(Dr. G. K. Songara)
Lab Incharge

Copy to
1. Regional Officer, Rajasthan Poilution Contro! Board, Chittorgarh.
\-2/MKS Manomay Tex India Ltd.[33304] Village-Jojara Ka Khera, Tehsil- Gangrar,
District- Chittorgarh.

Lab Incharge



145422, 1213 PM

Rajasthan StAEﬁalution Control Board

Summary Report

4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 23/12/2021
MONITORED BY : ‘Mansingh, JSO, Chittorgarh

L L03  EE

. ND = Not Done
N,

Lab Point of Date of Noise Level In | Noise Level In
S.Ne.Sample| Name of Industry / Place Coliection / Monitorin Day Time(Leq | Night Time(Leq
No Location B “aB(A) dB(A))
Manomay Tex India Ltd., | Ambient noise
1 1662 Tehsil: Gangrar monitoring near |22/12/2021 63.9 ND
District:Chittorgarh garden;
BOARD ANALYST

Rajasthan State Pollution Control Board




/5122, 12:10'PM " Summary Report

T B4

' Rajasthan StékGiution Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 23/12/2021 o
MONITORED' BY : Mansingh, JSO, Chittorgarh

* ND = Not Done

M e

Lab - Point of Date of | Noise Level In Noise Level T |
S.No.[Sample| Name of Industry / Place Collection/ Moni torin.'.:' Day Time(Leq | Night Time(Leq |
No Location g aBay) dB(A)) .
' Manomay Tex India Ltd. , | Ambient noise
1 | 1661 Tehsil:Gangrar monitoring near |22/12/2021 724 ND
District:Chittorgarh main gate
BOARD ANALYST

Rajasthan State Pollution Control Board

13




1/5122, 11:44 AM 6 5
: - 46hvi-x _
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 10)
Final Report

Report No. : 1660

Report On : 05/01/2022 _ _ _
I hereby certify that I Dr Giriraj Kumar Songara, State Board Analyst duly appointed- under suhb
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 23/12/2021 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Source
Emission (Stack) of M/S Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara Ka Khera ,
Tehsil- Gangrar , District- Chittorgarh Collected from STACK OF BOILER (10 THP& 4THP)-
ATTACHED WITH BAG FILTER & DUST COLLECTOR Collected on 22/12/2021. The Sample was
in a condition fit for analysis as reported below :- '

I further certify that I have analyzed the aforementioned sample on 05/01/2022 and declare the result of the
analysis to be as below :- ' \

S. No. |Parameters : Resnlt
1 Particulate Matter mg/Nm3 588

The condition of the seals, fastening and container on receipt was as follows : Intact
\__/‘}igned This On 0570172022

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
"Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

141
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule ~ 10)

. Final Report
_Report No. : 1659
Report On : 05/01/2022
I hereby certify that I Dr Giriraj Kumar Songara, State Board Analyst duly appointed under sub
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 23/12/2021 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh  a sample
of Ambient Air Quality of M/S Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara Ka
Khera , Tehsil- Gangrar , District- Chittorgarh Collected from AMBIENT AIR QUALITY
MONITORING NEAR WEAVING PLANT Collected on 22/12/2021. The Sample was in a.condition fit
for analysis as reported below :-

I further certify that 1 have analyzed the aforementioned sample on 95/01/2022 and declare the result of the
analysis to be as below :-

S.No. [Parameters Result
1 Particulate Matter (PM10) pg/mz 91
2 Sulphur Dioxide as SO2 ug/m3 6.2
&y 3 NO2 ug/m3 22.3

The condition of the seals, fastening and container on receipt was as follows : Intact
Surya Pratap Meena, Chittorgarh

Signed This On 05/01/2022 W

BOARD ANALYST
Rajasthan State Poltution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

1



1/5/22, 11:42 AM

67

-X
RAJASTHAN STATE ﬁ%TION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 10)
Final Report

Report No. . 1658
Report On : 05/01/2022
1 hereby certify that I Dr Giriraj Kumar Songara, State Board Analyst duly appointed under sub.
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 23/12/2021 from Mansingh, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Ambient Air
Quality of M/S Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara Ka Khera , Tehsil-
Gangrar , District- Chittorgarh Collected from AMBIENT AIR QUALITY MONITORING NEAR
MEE PLANT Collected on 22/12/2021. The Sample was in a condition fit for analysis as reported below :- .

I further certify that I have analyzed the aforementioned sample on 05/01/2022 and declare the result of the .
analysis to be as below :-

S.No. |Parameters Result
1 Particulate Matter (PM10) pg/ms3 95
2 Sulphur Dioxide as SO2 ug/m3 6.8
3 NO2 ug/m3 20.7

“.+he condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 05/01/2022

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone;01472-255077

111
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S &= (01472-255077
REGIONAL OFFICE
,._,;_,.\_, RAJASTHAN STATE POLLUTION CONTROL BOARD
| “";' Near FCl Godown, Chanderia, Chittorgarh
RPCB/RO Chittorgarh/Lab/ 139Y Date : )3.01- 22

The Group Incharge (Textile Celly, .
Rajasthan State Pollution Contro! Board,

Jaipur,

Sub.:- Regarding Water Sample Analysis Report of lab sample no 595-596 of M/s Manomay
Tex India Ltd,N/v Jojara ka Khera, Tehsil- Gangrar, Dist- Chittorgarh (Raj.)
Sir
With reference to above, please find enclosed herewith Water Sample Analysis
Report of lab sample no 595-596 of M/s Manomay Tex India Ltd,N/v Jojara ka Khera, Tehsil-

Gangrar, Dist- Chittorgarh (Raj.} for perusal and further necessary action.

Yours Sincerely,

Enck:- As above. W

(Dr. G. K. Songara)
Lab Incharge
RSPCB,Chittorgarh
Capy to

I. Regional Officer, RSPCB, Chittorgarh
7 Unit Head, M/s Manomay Tex India Ltd,N/v Jojara ka Khera, Tehsil- Gangrar, Dist-

Chittorgarh (Raj.)
Lab Incharge



' B, 327 ew Report 6 9
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. : 595
Report On : 1870172022 _
I hereby certify that I Dr Giriraj Kumar Songara, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention &. Control of Pollution) Act, 1974 received on
the 23/12/2021 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Water
of M/S Manomay Tex India Lid. ,» Plant - textile {33304] »Village-Jojara Ka Khera , Tehsil- Gangrar ,
District- Chittorgarh Collected from water sample of borewell no 1 Collected on 22/12/2021. The*
Sample was in a condition fit for analysis as reported below -

[ further certify that T have analyzed the aforementioned sample on 18/01/2022 and declare the result of the
analysis to be as below -

S.No. [Parameters Result
1 pH 7.19
2 [Total Suspended Solids mg/l T
v 3 Chemical Oxygen Demand (COD) mg/l | 8.9
4 Bio-Chemical_ Oxygen Demand (BOD) (3days at 27° C) mg/1 7.
5 [Chloride as Cl mg/} 152 T
6 Sulphate as SO4 mg/l ' 1380
7 |Hardness (Total) as CaCO3 mg/] " 316
8 Hardness (Calcium) as CaCO3 mg/1 516
9 Magnesium Hardness as CaCO3 mg/l 300
10 Caletum (Titrimetric) as Ca mg/l 165
11 Magnesium as Mg mg/ 125
12 Fluoride as F mg/l 1.3
13 Total Dissolved Solids mg/] 1260
14 Dissolved Oxygen mg/l 5.5

“rhe condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 18/01/2022 T
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:(01472-255077

| Back | r'Dig;igi”_Sigrﬂ{ Download Signéjd_gepon ) _31Pnnt|
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

1408122, 3:33 PM

Report No. : s96

Report On : 18/01/2022

I hereby certify that I Dr Giriraj Kumar Sengara, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 23/12/2021 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh  a sample of Water
‘of M/S Manomay Tex India Ltd. » Plant - textile 133304) ,Village-Jojara Ka Khera » Tehsil- Gangrar .,
District- Chittorgarh Collected from water sample of borewell no 2 Collected on  22/12/2021. The
Sample was in a condition fit for analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 18/01/2022 and declare the result of the
analysis to be as below -

S.No. |Parameters Result T

1 pH 7.23
W e T mg/! 7
S 3 Chemical Oxygen Demand (COD) mg/| 8.1

4 Bio-Chemical Oxygen Demand (BODj (3days at 27° C) mg/l 1.9
5 Chloride as Cl mg/i 204
6 Sulphate as SO4 mg/l 4 {353
7 Hardness (Total) as CaCO3 mg/l 724
& Hardness (Calcium) as CaCOs mg/l 452
9 Magnesium Hardness as CaCOs mg/l 272
10 Calcium (Titrimetric) as Ca mg/] 180 o
11 Magnesium as Mg mg/| 66.4
12 Fluoride as F mg/l 1.4
13 Tota) Dissolved Solids mg/l 1952
14 Dissolved Oxygen mg/l 53 ]

“—rhe condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 18701 /2022 '

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077



REGﬂﬂAL_QFFICE
--RAJASTHAN STATE POLLUTION CON TROL BOARD
Near FCI Godown, Chanderia, Chittorgarh

_ RSPCB/ROC/Chittorgarh/Lab-16/ 202324/ ™
‘ The Gl;ouplncharge (Texti]e) |
; Ra jasﬂ%h- I,:P_Oll.ut'_ion Control Board,
: :-‘;I'zipur":.-" et

Date : 13 fog/,

Paid Monitoring

Sub.: ‘Regarding submission of analysis report of Ambient noise, Ambient Air and Stack
tonitoring of lab sample no. 7197-7198 & 7215.7217 of M/s Manomay Tex India
Ltd., Village-Jojara Ka Khera, Tehsil- Gangrar, District-Chittorgarh,
Sir,
With reference to above cited subject, please find enclosed herewith the analysis report of
Ambient noise, Ambient Air and Stack monitoring of lab sample no. 7197-7198 & 7215-7217 of
M/s Manomay Tex India Ltd., Village-Jojara Ka Khera, Tehsil-

Gangrar, District-Chittorgarh for
information and further necessary action please.

4

Yours Sincerely

(Dr. G. K. Songara)
Lab Incharge

Enclose- As above

Copy to

1. Regional Officer, Rajasthan Pollution Control Board, Chittorgarh
\2)“/ Manomay Tex India Ltd., Village
Chittorgarh

-Jojara Ka Khera, Tehsil- Gangrar, District-

: Lab Incharge




: /42."23 333 PM

'DATE OF RECEI

Rajasthan

PT: 05/09/2023

Summ

-_Report

St4ZPahmon Control Board
4, Institutional Area, Jhalana Doongsi, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

/2

E MONITORED BY : Surya Pratap Meena, JSO, Chittorgarh
| | Lab Point of Dateof | Noise Level In[NOtSe Level In
4 S.No.| Sample | Name of Industry / Place| Collection/ |.. °." " |Day Time(Leq g
" No Location Monitoring dB(A)) Time(Leq
dB(A))
Manomay Tex India Ltd. ,| Ambient Noise
_ i 7197 Tehsil:Gangrar Level Monitoring | 04/09/2023 71.5 ND
[. - District:Chittorgarh Near MEE plant
I iy 2
I BOARD ANALYST
] o Rajasthan State Pollution Control Board
F | * ND = Not Done

about:blank




| 223,334 PM . Summa Report 7 3
AV Rajasthan StatefFBion Control Board -
. 4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

'DATE OF RECEIPT : 05/09/2023
MONITORED BY : Surya Pratap Meena, JSO, Chittorgarh

~ Lab ' Point of Date of Noise Level In Nois;?;\;el In
S.No.[ Sample | Name of Industry / Place Collection / Monitoring Day Time(Leq Timeg(l,eq
No Location dB(A)) dB(A))
_ Manomay Tex India Ltd. , L‘:ﬁ?ﬁfﬂiﬂgﬁ o
1 7198 Tehsil:Gangrar Near Weavin €| 04/09/2023 69.5 ND
District:Chittorgarh g
Plant
| BOARD ANALYST
0 Rajasthan State Pollution Control Board
* ND = Not Done
a-f

about:blank e 11




RO

ASTHAN-STATE POLLVT ONTROL BOAR

REPORT OF THE STATE BOARD ANALYST
(See Rule-10)
Final Report

Report No. : 7215

Report On : 12/09/2023 _
. I hereby certify that I Dr Giriraj Kumar Sengara, State Board Analyst duly appointed under sub
| Section(2) of Section 29 of the Air. (Prevention & Control of Pollution) Act, 1981 received on
4 the 05/09/2023 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh  a sample
of Ambient Air Quality of M/S Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara Ka
Khera , Tehsil- Gangrar , District- Chittorgarh Collected from Ambient Air Quality Monitoring Near
MEE Plant Collected on 04/09/2023. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 12/09/2023 and declare the result of
the analysis to be as below :-

S.No. |Parameters Result
1 Nitrogen Dioxide as NO2 pg/M3 38.7
\‘r 2 Particulate Matter (PM10) pg/m3 126
3 Sulphur Dioxide as SO2 ug/ma . 12,1
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 12/09/2023 o
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077

about:blank . 14
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Final Report

12123, 3:38 PM

Report No. : 7216

Report On : 1270972023

I hereby certify that 1 Dr Giriraj Kumar Songara, State Board Analyst duly appointed under sub
Section(2) of Section 29 of the Air (Prevention & Contrel of Pollution) Act, 1981 received on
the 05/09/2023 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh - a sample
of Ambient Air Quality of M/S Manomay Tex India Ltd. , Plant - textile [33304] ,Village-Jojara Ka
Khera , Tehsil- Gangrar , District- Chittorgarh Collected from Ambient Air Quality Monitoring Near
Wei¥ing Plant Coliected on 04/09/2023. The Sample was in a condition fit for analysis as reported below

I further certify that I have analyzed the aforementioned sample on 12/09/2023 and declare the result of
the analysis to be as below :-

S.No. |Parameters Result
\ﬁ 1 Nitrogen Dioxide as NO2 pg/M3 247
2 Particulate Matter (PM10) pg/ms 84
3 Sulphur Dioxide as SO2 ug/m3 7.3

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 12/09/2023

BOARD ANALYST
/ Rajasthan State Pollution Control Board
' Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgath
Phone:01472-255077

e

about:biank ki



2123, 3%&59_ PM

| o

RAJASTHAN STATE POLLUTION CONTROLBOARD ~ -
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

. Final Report

Report No. : 7217

Report On : 12/09/2023
1 hereby certify that 1 Dr Giriraj Kumar Songara, State Board Analyst duly appointed under sub
Section(2) of Section 29 of the Air (Prevention & Contro! of Pollution) Act, 1981 received on
the 05/09/2023 from Surya Pratap Meena, JSO, Chittorgarh ,RSPCB Chittorgarh a sample of Source
Emission (Stack) of M/S Manomay Tex India Ltd. , Plant - , , Tehsil- Gangrar , District- Chittorgarh
Collected from Stack of Boiler (10TPH & 4TPH) and Thermopack (10Kcal) Attached With Bag filter
& Dust Collector Collected on 04/09/2023. The Sample was in a condition fit for analysis as reported
below :-

I further certify that I have analyzed the aforementioned sample on 12/09/2023 and declare the result of

the analysis to be as below :-
S.No. |Parameters Result
r2 1 NOx mg/NM3 - 146.3
k4 2 Particulate Matter mg/Nm3 812
3 Sulphur Dioxide mg/NM3 109.2
The condition of the seals, fastening and container on receipt was as follows : Intact _
Signed This On 12/09/2023
BOARD ANALYST
/ Rajasthan State Pollution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chandcria-,'Chittorgarh
Phone:01472-255077

about:blank ” _ 11
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Regional Office & Laboratory
Rajasthan State Pollution Control Board
F.C.I. Godown, Chanderiya, Chittorgarh, 312021
Email :ro.chittorgarh@gmail.com  Phone no : 01472-255077

No.: RPCB / RO Chittorgarh/Lab/2024-25/ 9 83 Date:z22/07/2 4

The Group Incharge (Texiile)
Rajasthan Pellution Control Board,
Jaipur
Sub.: Regarding Ambient Noise, Air and Stack Monitoring report of lab sample no 8016-
8017, 8022-8023 & 8024 of M/s Manomay Tex India Ltd., Village-Jojara Ka Khera,
Tehsil- Gangrar, District-Chittorgarh
Sir/ Ma'am, _
With reference to above cited subjlec't, please find enclosed herewith the Ambient Noise,
Air and Stack Monitoring report of lab sample no 8016-8017, 8022-8023 & 8024 of Ms
Manomay Tex India Ltd., Village-Jojara Ka Khera, Tehsil- Gangrar, District-Chittorgarh
for information and further needful action.

Yours Sincerely,

Encl:- As above. ——d —
(Dr. BX Soni)
Lab Incharge
RSPCB, Chittorgarh
Copy to

1. Regional Officer, Rajasthan Pollution Control Board, Chittorgarh
\_}/Unit Head, M/s Manomay Tex India Ltd., Village-Jojara Ka Khera, Tehsil- Gangrar,
District-Chittorgarh




Rajasthan S

_Summary Report

llution Control Board

31

4, Institutional Area, Jhalana Doongn, hf aipur (Raj.) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 16/07/2024
MONITORED BY : Ravi Kumar Meena, JSO, Chlttorgarh

Lab - Noise Level | Noise Level

S.No Shm le Nante of Industry / Point of Collection/ | Date of In Day In Night
|S.No. _N£ Place - -Location Monitoring | Time(Leq | Time(Leq

dB(A)) dB(A))

Ma.nomay Tex Iudla Ltd Amb1§ntnoxse lﬁ)?d MMy
1 | 8016 , Tehsil:Gan [ Routtoring goar 16/07/2024"
Dlstnct Chuo?gz h block (admm1strat10n
: block)
L
BO ST
@ Rajasthan State PoNution Control Board

* ND = Not Done

=

abvnit-hlank

11




Rajasthan S

Summary Report 8 2

ution Contirol Board

4, Institutional Area, Jhalana oongri, Jaipur (Raj.) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 16/07/2024 _ .
MONITORED BY : Ravi Kumar Meena, JSO, Chittorgarh

Lab _Point of Date of | Noise Level In Nds;:“‘;l?l In
WS.No. Sample | Name of Industry / Place |  Collection / Monitoring | D2 Time(Leq Timeg(Le
No Location TINg | dB(A)) dB(A))q
1 | 8017 |~ TehsitGamgrar |0 ° SUN US| 16/07/2024 | 683
District:Chittorgarh nearpvlvaflzzvmg

* ND = Not Done

-
about:blank

BOA ST
Rajasthan State Pojlution Control Board

"
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10).
Report No. : 8022
Report On : 19/07/2024
| hereby certify that } Bhupendra -Kt';'!ﬂéttsdni-. State Board Analyst duly appointed under sub
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1984 received on
~ the 16/07/2024 from Ravi Kumar Meena, JSO, Chittorgarh ,RSPCB Chittorgarh a sample
" “of KmbleatiAlr’ Quality of W/S'Manofay Tex India Ltd. ; Plant «textile [33304].,AN.6-7 and 1@.;
19, Vrllage -Jojara Ka Khera, Tehsil- Gangrar -District Chittorgalh ‘Collected: fron
quality monitoring near ADM bloqk (adminlstration block} Collected on 16!07!2024 The
Sample was in a condition fit for analysisas reported below :-
i further certify that | have analyzed the aforementloned sample on 18/07/2024 and declare the
result of the analysis to be as below :-

5. No. Parameters Result
Particulate Matter (PM10)
1 ' o0
pg/m3
2 Sulphur Dioxide as SO2 ug/m3 [9.7
3 Oxides of Nitrogen as NOx 30.4
Hg/m3

The condition of the seals, fastening and container on feceipt was as follows : Intaet ~ -
Signed This On 19/07/2024

Bhupendra Kumai Soni

BOARD ANALYST
Rajasthan. State Poliution Control Board
Regional Office Chittorgarh
Near FCI Godown, Chanderia, Chittorgarh
Phone:01472-255077
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RAJASTHAN SIAIE POLLUTION. CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
) (See Rule - 10)

Repori No. : 8023
Report On @ 19/07/2024
I-hereby certify that } Bhupendra Kumar Soni; State Board Analyst duly appointed under sub
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 16/07/2024 from Ravi Kumar Meena, JSO, Chittorgarh ,RSPCB Chittorgarh a sample
of Kmbient Alr Quality ot WIS Manomay Tex.Tndia Ltd.  Flant.-loxtile: [33304] ,AN 5:7.and 18-
18, Village ~Jojara Ka Khera , Tehsil- Gangrarf District- Chlttorgarh Collected from Amblent alr'. "
quallty monitoring near weaving plant.of the unlt Coliected on 16/07/2024. The Sample was in
a condition fit for analysis as reported below - -
| further certify that | have analyzed the aforemenhoned sample on 19/07/2024 and declare the
result-of the analysis {o be as below. -

i

S. No. Parameters Result
1 1 87
pg/m3
2 Sulphur Dioxide-as SO2 ugim3 |11.1
Oxides of Nitrogen-as NOx
3 |ugims3 18.8

The condition of the seals, fastening and container ori feceipt was as follows~Intact
Signed This On 18/07/2024

Bhupendra '.Kurn_ar Soni
BOARD ANALYST
Regional Office Chittorgarh
Near FCl Godown, Chanderia, Chittorgarh
Phone:01472-255077
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
... (See Rule - 10)

Report No. : 8024

Report On : 19/07/2024

Fhereby certify that %Bhupendr&l(umar Saa-i State Board Analyst duly appointed under sub-
Section(2) of Section 29 of the Air {Prevention & Control of Poliution) Act, 1981. received on
the 16/07/2024 from Ravi Kumar Meena, J$O, Chittorgarh ,RSPCB Chittorgarh a sample

oTS’ource EstsTon {3&6]‘()’ oF s I‘Jranomay Tex India L1d:, ]
18- 19 Village -Jojara Ka Khera Tehs:l- Gangrar . District- Chltt_, ‘g

from Common Stack of boiler (4TPH & 10TPH) attached with dust collector & bag fllter '

Collected on 16/07/2024. The Sample wgs ina go__ndltlon fit for analysis as reported below :-
| further certify that | have anailyzed the "afo_rementioned sample on 19/07/2024 and declare the
recult of the-analysis to-be a5 below

5. No. Parameters Result

Fhe-condition-of the seals, fastening and contamemn reoespi was-as follows dntact
Signed This On 19/07/2024
Bhupendra Kumar Sonl
'BOARD ANALYST
e ... - .Rajasthan State Pollution Conteol Baard
Regionat-Office Chittorgarh:
Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Reason SelfAtH
Location:

[z]

ant - textile [33304] AN 5-7and
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back in the year 2005. In our opinion, conversion could not be
questioned belatedly.
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1. Executive Summary:

The unplanned and non-scientific development of ground water resources
has led to sharp depletion of the natural resources and also degradation in water
quality up to some extent at many places. Water quality investigation of ground
water in and around Manomay Tex India Ltd. near village Jojaro ka kheda, block
Gangrar, district Chittorgarh has been studied. The present study aims to
evaluate probable impact on reginal ground water quality of the area by any sort
of dumping industrial waste & sewage if any into the open land surfaces or within
the unsaturated zone by present industrial activity.
For the proposed work, 3 Nos of chemical parameters published in earlier
report has been taken in account as base line data Jor the present study. In
addition to it, results of five ground water samples analyzed during pre-monsoon
period 2024 by State Ground Water Department, Chittorgarh also consider and
studied in detail. For this, 7 Nos of representative groundwater sample collected
Jrom different locations of bore wells/hand pumps in and around Manomay plant
premises. The ground water samples collected so far physio-chemically analyzed
Jor the different parameters like pH, Electrical conductivity TDS, Chioride, Total
hardness, sodium, potassium, calcium, magnesium, Nitrate & Fluoride etc. has
been evaluated & results obtained are compared with Indian Standard Drinking
Water specification IS: 10500-2012, which indicates that quality parameters of
not only plant premises shows moderately higher limits of TDS, chloride, Nitrate
& total hardness but ground water samples from regional periphery of the plant
area also depicts higher dominance of same contents is by virtue of the
principally varied nature of mineral composition in gneiss/granitic gneiss rocks
as a main hydrogeological formation encountered in the area & consist of rich
Jeldspar and mica group of minerals which after extensive weathering in turn
triggers the dominance of TDS, Chloride and total hardness content in ground
water. Whereas, anthropogenic activities are responsible Jor the enrich Nitrate
content. Thus, overall water quality obtain Jrom the study area is within
prescribed permissible limit.

2. Introduction:

The rapid growth in population as well as accelerated pace of industrialization
may adversely affect the groundwater quality due to over exploitation of ground
water resources and improper practices adopted during waste disposal.

As a result of which the human health is threatened by unsanitary conditions
through open drain carrying and disposing waste water into natural water bodies.
There may be certain examples of ground water quality deterioration in different
parts of the Chittorgarh district but particularly a case study with site specific of
Manomay Tex India Ltd. has been evaluated as per direction issued by the NGT.
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» The utilization of nitrogenous fertilizers in irrigation and use of pesticides,

herbicides may increase the level of nitrate up to considerable extent in ground
water in certain rich agriculture sector.

> The salient features of study are to assess the groundwater quality parameters and

classify the hydrochemistry of location specific ground water quality in and
around Manomay plant premises in order to evaluaie detailed comparative study
with respect to decipher probable factor that affecting ground water quality in
regional periphery of plant premises.

3. Study Area:

The Manomay Tex India Ltd is located about 1.5 km north east of village Jojaro
ka kheda, block Gangrar, district Chittorgarh. (Figure-1).
-The topography of the area is undulating with table lands and typical hillocks

- specially towards west of the plant premises. General topographic elevation
- varies between 440 to 540 meters above msl with a steep as well as gradual gentle

slope from West to East direction. Average annual rainfall is about 764 mm
recorded in the year 2023. e :

The area is underlain predominantly by gneiss and granite rocks of varied nature
and composition of Bhilwara super group.

The general water table ranges observed is (5-20 mts b.g.l.) during premonsoon
pertod 2024. :

Ground water potentiality is moderate and is restricted to weathered and fractured

gueiss/granitic gneiss rocks. The aquifer is unconfined to semi confined in
conditions. o

4. Materials and Methods:

> In order to assess detailed ground water chemistry of the area under observation
» 3 nos of ground water analytical data of earlier published report and 5 ground
water analysis results so far collected during the pre-monsoon period 2024 by
the State Ground Water Department, Chittorgarh have been also taken in
account. =

> Initially, proposed samples site locations were identified and then the samples
were collected from that pre-defined site location of existing ground water
sources viz. tube wells and hand pumps after allowing some amount of water
to flow out. '

» The samples were collected in clean plastic bottles, which were pre cleaned,
dried in dust free environment and sterilized.

» The ground water samples collected from different ground water sources used
for agriculture, drinking and domestic purposes (Figure-2). These samples

afyss - o Ao
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were properly labeled as MJK-01 to MJK-07 and a record was prepared
indicating the ground water source of the samples, location of the sources etc.
relevant necessary field data and tabulated as Annexure-1

» For the present study all the representative samples were collected and
analyzed mainly for pH, Electrical conductivity, TDS, Chloride, Total
hardness, Sodium, Potassium, Calcium, Magnesium, Nitrate & Fluoride etc.

5. Results and Discussion:

The ground water quality comparison between regional periphery and project
site is enumerated in Annexure-I. The chemical parameters observed from the
study area compared with Bureau of Indian Standards (BIS) and summarized in
below Table#1.

Range of chemical constituents reported in and around
Manomay Tex India Limited premises

Table#1
BIS Range (IS 10500: 2012)
4 Permissible
Ra Min.- : -
S.No. | Parameter nng/[eai ')m Average | Desirable Limit in the
; (Acceptable) Absence of
Alternate
| |pH 7.12-8.25 g 6.50-8.20 8.5
Electrical :
2 T 450-2390 1296 - -
Cond uctivity
Total
Dissolved : ;
gy |FENE 266-1608 757 740 2000
Solids
4 Calcium 10-272 113 75 200
5 | Magnesium 1-116 55 30 100
6 Chloride 28-454 178 250 1000
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7 | Sulphate 1-206 47 200 400
8 Nitrate 0.25-342 49 45 No Relaxation
9 Fluoride 0.12-1.75 1 1 1.5
10 Ao Hlrasiosis 190-1060 423 300 600
| (as cacos) ’ )

> The chemical results data of bore well located inside the Manomay plant

published earlier by joint committee report on dated 7 & 8 October 2024
- compared in detailed with the ground water quality parameters reported
from regional vicinity of the Manomay plant site .

» The ground water samples of the study area analyzed for pH, Electrical
conductivity, TDS, Chloride, Total hardness, sodium, potassium, calcium,
magnesium, Nitrate & Fluoride etc. are presented in Annexure-I.
Depending on the geological, hydrological and climatological conditions
the ground water chemistry of the area under study are differ.

pH: In the present-sm_dy the pH values in all the samples range from 7.12 to
8.25, which are all within the limit in the study area. The pHof water is very
important indication of its quality and provides information in many types of
geochemical equilibrium.

Electrical Conductivity: In present case study EC values varies widely
from 450 umho/cm to 2390 pmho/cm. The water quality map for EC was
prepared for the study area shown in Fig.3. It is also observed that ground
waters of high EC values are predominant with sodium and chloride ions
(samples viz. MIK-02 & MJK-06).

TDS: Total dissolved solid is an important parameter for drinking water and
water to be used for other purposes. The maximum permissible limit of TDS is
2000 mg/1 (BIS range-IS 10500:2012). The water quality map for TDS was
prepared for the study area shown in Fig.4. TDS concentration is varying in
the range of 266 to 1608 mg/L. It is 1608 m g/L. observed in already published
chemical parameters report from tube well inside the plant premises. Although
it indicates moderately dominance value compared with desirable limit but less
then permissible limit. However, the extent of TDS value 1393 & 1362 mg/L
has been also reported in ground water samples (MIK-02 & MJK-06) collected
about 750 mts NEE and 1.5 km SSE away from the plant area is probably by
virtue of moderate to highly weathered nature of metamorphic rock
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(gneiss/granite gneiss) encountered as a hydrogeological formation at the site
specific, but overall TDS character of ground water is within the allowable
limit.

Nitrate: Nitrate concentration in ground water is found mainly due to
anthropogenic activities which include improper disposal of bio-waste,
urban sewerage, utilization of nitrogenous fertilizers in irrigation, use of
pesticides & herbicides etc. considerably enhances the level of nitrate in
ground water.

The water quality map for Nitrate was prepared and shown in Fig.s.
In the present study Nitrate values ranges from 0.25 to 342. One ground
water sample (MJK-02) collected about 750 mts NEE of Manomay plant
site shows 342 mg/I, which shows extremely higher than the permissible
limit. In the study area, marginal higher value of 87, 66 & 72 mg/l nitrate
has been also reported from ground water sam ples viz. MIK-06, MJK-11
& 12 respectively, which is located about 1.5 km SSE, 3.67 km south and
5.40 km east of the plant premises.

As the main occupation of surrounding population is rich irri gation
and during this activity extensive use of chemical fertilizers and
pesticides contribute significantly to the loading of nitrate to ground water
in the area, Further, Nitrogen released through weathering of underlying
gneiss/granitic gneiss rocks may have more impact on soil and ground -
water quality of the study area.

Chloride: Chlorideis the most troublesome anion in the irrigation Water. It’s
generally more toxic than sulphate to most of theplants and are best indicator
of pollution. The water quality map for CI was prepared for the study area
shown in Fig.6. In the study area, Chloride contents varied from 28-454 mg/l
in earlier published chemical results and presently analyzed samples, which
are all in permissible limit (BIS range-1000 mg/L).

Total hardness: The maximum permissible limit for total hardness is 600
mg/l. (IS 10500:2012). In the present case study, results of chemical
parameters of ground water the total hardness varies from 190 to 1060 mg/l,
which exceed the prescribe permissible limit. Hardness of one ground water
samples (MJK-02) collected about 750 mts NEE from Manomay plant location
shows 1060 mg/l, which is higher than permissible limit. In addition to it, two
samples (MIK-06 & MIK-07) collected about 1.50 Km SSE & 1.18 Km SSW
from Manomay plant area also shows marginal rise in hardness value of 740
mg/l & 635 mg/l.

As evident, hardness in ground water is primarily due to the results of
interaction between the chemical reaction in the hydrogeological formations
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encountered in the area. The hardnessof water is due to the presence of alkaline
earths such as calcium and magnesium minerals.

6._ Conclusive Remarks:

* On the basis of study of representative ground water analysis the
outcome of the present works in and around Manomay Tex India Ltd.
near village Jojaro ka kheda of Gangrar block in Chittorgarh district
reveals that ground water quality has been worsen up to some extent due
to both geogenic and anthropogenic activities.

* As the thickness of overburden (loose soil + weathered gneiss rock)

specially in the southern and eastern part of the study area is negligible.

. Therefore, there is a poor fluxing of ground water which in turn tri ggers

- the moderate concentration of TDS, chloride and total hardness reported
from the area.

* As evident, study area mainly comprising of granite gneiss/gneiss of
varied nature which consist feldspar and mica group of minerals. Any
- minerals exposed at the earth's surface may decompose, and its matter
may become dissolved in water by the weathering process. One of the
principal agents of weathering is water itself. So, during the process of
extensive weathering, water exerts an influence on the parent geologic
materials exist. The net result is that rocks are broken down into finer
and finer and, where water is present, minerals may become dissolved.
Ultimately, ground water affected by geochemical, hydrogeological and
climatic process may contribute to excessive hardness beyond its
threshold value,

® The detailed analytical results and interpretation of the published water
level history data (Pre-monsoon 2004 period), it can be also be reveals
that study area has found generally shallow ground water conditions
(range from 5-20 mts b.g.1) is more sensitive to weathering processes,
thereby tends to deteriorate faster in quality parameters of ground water.

* All others parameters except TDS, Chloride. Total Hardness and Nitrate
were found within permissible limits in the area under consideration .

* Among the studied geochemical parameters nitrate is also one of the
dominant chemical constituents reported in the area when compared
with BIS quality standard and its concentration is mostly controlled by
anthropagenic background ‘rather than natural factors. Activities viz
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intensive irrigation. unhined septic tanks and unplanned sewerage system
have triggered the nitrate content in groundwater, particularly i north-
cast. south cast and southern part of the study area. The rest of the area
s safe and has potable groundwater,

At a glance, overall chemical comparison of pround water is based on
the regional ground water samples (MIK-01 to MIK-07 & MIK-D9 to
MJK-15) with the plant site quality results (MIK-U%) and is shown in
Annexure-L. which reveals almost similar ground  water quality
parameters from the rest of the study arca. However, minor ditferences
were reported in Totad hardness, Chloride and TDR concentrat ion. Thus,
it has been found that hydrogeochemnical evidence of ground waler
samples of the arca shows distinetive varmtions i guahty parameters i
selected ground water stations

Phe difference in chemical parameters of ground water also attiibuted to
the change in depth of tube wells ‘dug wells from where samples has
heen collected to ascertain quality parameters. Generally, hardness
dominance component is higher in deep ground water samples,

On the basis of above technical facts it can be conclude that the present
industrial activity of Manomay Tex India Lid. near village Jojare ka
kheda does not impart noticeable impact on ground  water quahity
parameters 1 and around regional periphery ol the arca under
observation.
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Fig.1 : Map showing Manomay plant (red legend) and sample locations (01-15)

in Google Map with reference to periphery of Manomay Tex India Ltd
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Fig-2 : Location Map of study area depicting the sample sites A
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Fig.3 : Map showing Distribution of Electrical Conductivity
(EC) in and around Manomay Tex india Ltd.
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Fig. 4 : Map showing Distribution of Total dissolved solid
(TDS) in and around Manomay Tex India Ltd.
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Fig.5 : Map showing Distribution of Nitrate
(NO3) in and around Manomay Tex India Ltd.
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Fig.6 : Map showing Distribution of Chloride (Cl) in and
around Manomay Tex India Ltd.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 795 OF 2024
IN THE MATTER OF:

Badarilal and Ors. ~..Applicant
Versus
State of Rajasthan ...Respondents

Know All to whom these presents shall come that I, Mr. Bhag Chand Trivedi, at present
working as Electrical Head of Department at M/s Manomay Tex India Ltd., am the Officer-in-
Charge (OIC) of the Respondent No. 3, in the above-mentioned Ori ginal Application do hereby
appoint:

ATJ-H.&WM¢M_

(Azmat H. Amanullah)

Advocate for the Respondent No. 3
A-320, Defence Colony

New Delhi-110024

Mob. 9810612316

hereinafter called the Advocate/s to be our Advocate/s in the abovementioned Original
Application and authorise them:

To act, appear and plead in the above noted case in this Court/ Tribunal/
Adjudicating Authority or in any other Court/Tribunal/Adjudicating Authority in which the
same may be tried or heard and also in the Appellate Court/Tribunal/Authority.

To sign, file, verify and present pleadings, applications, appeals, cross-
objections, or Petitions. for execution, review, revision, withdrawal, compromise or other
petitions replies, objections affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents. '

To withdraw, or compromise the said case or submit to arbitration any
differences or disputes that may arise touching or in any manner relating to the said case.

To deposit, draw and receive moneys, cheques and grant receipts therefore and
to do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise
the powers and authorities hereby conferred upon the Advocate whenever he may thing fit to
do so and to sign the power of attorney on my/our behalf.

And I the undersigned do hereby agree to ratify and confirm acts done by the
Advocate or his substitute in the matters as if done by me/us to all intents and purposes.

And I the undersigned do hereby agree not to hold the Advocate or his substitute
responsible for the result of the said case in consequence of his absence from the Court when
the said case is called up for hearing, or for, any negligence of the said Advocate or his
substitute.

And I the undersigned do hereby agree that in the event of the whole or any part
of the fee agreed by us to be paid to the Advocate remaining unpaid, he shall be entitled to
withdraw from the prosecution of the said case until the same is paid. If any costs are allowed
for an adjournment, the Advocate would be entitled to the same.

IN WITNESS WHEREOF [ do hereunto set my/our hand to these presents the
contents of which have been understood by me this _21 day of November, 2024.
Accepted, Identified and Satisfied.

SRV ST

ADVOCATES

-

143878
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